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SHRI B. SATYANARAYAN REDD Y
«(Andhra Pradesh): Sir, -‘there has
been large-scale damage, not only in
Delhi, but in Haryana ang other places.
This should be allowed to be mention-
ed in the House sn that Government

can take appropriate measures.  ([n-
ferruptions)
MR. DEPUTY CHAIRMNMAN: These

.are examined by the Chairman. Some
Special Mentions are accepted by the
Chairman 2ng some &re not accepted.
This comes under the category not
tccepted,

SHREI B. SATYANARAYAN RED-'

DY: This should be gllowed tomorrow,
This is an important matter,

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (RAJYA SABHA) (SHRI
SITARAM KESRI)- Mr. Reddy. you
can again request the Chairman...

SHRI B. SATYANARAYAN RED-
DY. You can use your good offices.

SHRI SITARAM KESRI: In this
way, any remark...

SHRI B. SATYANARAYAN RED-
DY: No remark., You are mistaken.
There is no remark. .

SHR1 SITARAM KESRI: 1 am not
at all mistaken: Mr. Reddy, I suggest
to you, I request you, if you want any
question to be raised in the Houge,
vou can take permission from the
:Chairman and then you can do it,

ot o F°F faww o oHOT T
7 5 IW 97 F7 FOA {OF ISAT )
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MR. DEPUTY CHAIRMAN: Shri
Madhavrag Scindia to move the Resolu-
tion, and the Bills. '

L. RESOLUTION RE: RECOMMEN-
DATIONS CONTAINED IN THE
THIRD REPORT OF THE RAIL-
WAY CNVENTION COMMIT.
TEE, 1985

I, THE APPROPRIATION (RAIL-
WAYS) BILL, 1986
Il. THE APPROPRIATION (RAIL.

WAYS) NO, 2 BILL, 1986

IV. THE APPROPRIATION (RAIL-
WAYS) NO. 3 BILL, 1986

THE MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS
(SHRI MADHAVRAO SCINDIA):
Mr. Deputy Chairman, Sir, I will first
move the Resolution, Sir, T beg to
move.

“Thal this House approves the re-
commendations made in paragraphs
10 to 13, 15 and 16 contained in the
Third Report of the Railway Con-
vention Committee, 1983, appointed
1o review the rate of dividend pay-
able by the Ratlway Undertaking fo
General Revenues as well as other
ancillary matters in connection with
the Railway finance and General
Finance, which was prasented to the
Parliament on the 21st February,
1986.”

Sir, by a Resolution adopted by the
Lok Sabha on the 20th March, 1985,
and concurred in by the Rajya’ Sabha

“‘onthe 28th March, 1985, the Railway

Convention Committee, 1985, was con-
stituteq on the 21st May, 1985. Ths
Committee was appuinted. to  review
the rate of dividend which is at pre-
sent payable by the Railway Under-
taking to the Genzral I}evenues as
well ag other ancillary matters in con-
nection with the Railway Finance vis
a-vis General Finance and make re-
commendations thereon, for the 7th

A
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Five-Year Plan period, 1985-—1990, The
Committee selected 16 subjects for ex-
amination, covering various  facets of
railway working and report thereon
in a phased manner after  considera-
tion of memoranda by the Departmert
of Railways, The Deparitment of Rail-
ways submitted an interim memoran-
dum requesting the Committee to per-
mit the continuance of the {financial
arrangements betwzen the Railways
and the General Finances as recora-
mended by the Railway Ccnvention
Committee( 1980 {or the years 1985-
86 and 1986-87 pending their final re-
commendation for the Seventh-Five
Year Plan., The Railway Convention
Committee 1985, have since considered
the interim memorandum asnd have
agreed to the proposals made therein
by the Department of Railways, sub-
ject to retrospectiive adjustments after
the final recommendaticns of the Com-
miltee are availabe in due course.

With these words, I commend the
resolution for the consideration of this
House.

Sir, 1 move:

“That the Bill to authorise pay-
ment and appropriatioa of certain
sums from and out of the Consclidat-
ed Fund of India for the services of
the financial year  1986-87 for the
purposes of Railways as  passed by

the Lok Sabha, be taken into considera-
tion.”

Sir, I also move:

“That the Bill to authorise pay-
ment wnd appropriation of certain
further sums from and out of the
Consolilated Fund of India for the
services of the financial year 1985-
86 for the purpose; of Railways, as
passed by the Lok Sabha, be taken
into consideration.” .

B

Sir, T also move:

“That the Bill to provide for the
authorisation of appropriation of mon-
eys ot of the Oonsolidated Fung of
India to meet the amounts spent on
certain services for the purposes of
Railways during the financial year ended
on the 31st day of March, 1984 in ex-
cess of the amounts granted for those
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services ang for that year, ag passed by
the Lok Sabha, be taken into considera-
tion.”

The question were proposed. -

*SHRI DEBENDRA NATH BARMAN
(West Bengal): Mr. Deputy Chairman,
Sir, the Hon. Railway Minister have
moved three Appropriation Bills, namely,
Bill No. 20 of 1986, Bill No. 21 of
1986 and Bill No. 22 of 1986, Through
these three Bills thy Government hag de-
manded for appropriation a sum of Rupetes
thirteen thousand two hundied eight cro-
res fifty-four lakhs fifty-two thousands nine
hundred and fifteen. With thig huge
amount of money, what developments the
Government will bring about in the railway
service? Today demands are being made
for the construction of new railway lines
in all parts of the countrv. The back-
ward areag in our country are devoid of
railway communication facilities, Tt is,
therefore, essential that all backward areas
in our country should be provided with
a net work of railway [lines. Without
railway communication facilitieg back
ward areas cannot develop industrially and
without industrialisation the standard of
life of the people of those areas will not
improve. T especially invite the attention
of the Hon. Minister to this matter.

Tt ig found that railway trains are al-
wayg over-crowded. Tt is due to the fact
that there is a serious shortage of trains.
Tt is also a fact that thera is no cleanliness
in the trains. Shortage of. drinking water
is also a problem there. The food, being
supplied to the passengers. is of low stan-
dard. That food is also not given in suffi-
cient quantity, although the Government
has increased the price of it.

In the present Railway Budget the Gov-
ernment has proposed to constrict new rail-
way lineg only upto 62 Kms. Thig pro-
posal is very surprising when there is 2
great necessity to construct mew railway
lines in various parts of the country. The
Government laid the foundation stones
for the construction of new railway lines
in meny places. In the case of West
Bengal the Government gave assurance.

+English translation of the original speech
delivered in Bengali !
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that new railway lines would be construc-
ted from Digha to Tamiuk and from Baj-
baj to Namkhana. But unfortunately, the
Government is mot {ulfilling those as-
suranczs. I hope, the Government will
take early steps to start all the projects for
new railway lines.

The condition of railway servicg in
North Bengal is very bad. The other day
I heard from the Railway Mimster that a
super-fast train like Rajdhani will be
introduced from Delhi to Guwahati. I
thank th, Hon. Minister for the introduc-
tion of this new train. T would like 10
know from the Hon. Minister what are
the stations at which thig new train will
stop? T demand that this new train should
stop at New Ooochbehar Railway Station.
Thig new train will strengthen the com-
munication links between Delhi and
North Fastern region. But there is single
line from entire North Bengal to Guwa-
hati. Traing like Kamrup Express,
Janata and Darjeeling Mail together with
goods traing are running on single track.
1, therefore, demand that single line
between North .Bengal and Guwahati
should be doubled. o

These days railway accidentg are taking
place very often. Consequently, many
passengerg are  losing their lives. In
mapy places goods traing derail and, as
a result of which, the movement of the
passenger traing are obstructed.  There-
fore, old railway tracks and old coaches
are required to be replaced. There is a
serious shortage of wagons in the railways.
In the entire North-Eastern region the
public distribution system is very much
affected due to serious shortage of wagons.
Commodities like cement, petrol, kerosene
and coal are distributed io the public
through rationing system but these com-
modities are not reaching the concerned
places in the North-Eastern for want of
required number of wagons. Consequent-
tly, the consumer suffer very much. I,
therefore, demangd that the Hon. Minister
should provide adequate number of wag-
ong not only to the North-Easterp region
but also to other parts of the country so
that the public distribution system can be
maintaineq throughout the couniry on a
sound footing.
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Road transport is carrying goods for the
varioug backward areas in our counrty, If
daily  necessities of life are carried
through railwayg to the backward areas,
the consumers in those areas can get es-
sential commodities at cheaper rates and .
also in time. So, I do not understand
why our backward areas are mot being
provided with railway lines? I feel that
the Government ig not consiructing new
railway lineg in the backward areas in
order to enable the private road trans-
port operatorg to fatten themselveg with
rich profits, ‘

Now-a-days Computer has been in-
troduced for reservation of tickets.
But Computer is creating confusion for
the passengers. Even Members of Par-
lament are suffering on account of
mistakes, made by the Ccmputers. If
a lady Member of Parlament ig allott-
ed a lower berth, she finds, while yn-
dertaking the journey, that she has
been allotted an ‘ipper herth, We are
not opposed to the introduction of
modern machineries like Computers.
In socialist countries these tvpes of
latest machineries are used to reduce
the burden of manual Ilabour of
workers and also to enable them to
complete their work quickly. But in our
country we have crores of unemployed -
people, We are using .Computers in the
interest of earning more  profits.
These Computers have rendered cro-
res of people jobless, They have
stopped the further growth of employ-
ment opportunities. So, we oppose the
infroduction of Computers from this
point of view. R 3

Eleven hundred members of Loco
Running Staff have been retrenched
from their services, T would recuest
the Railway Minister {o take them
back in their jobs.

I would again reguest the Railway
Minister to consfruct more new rail-
way lines for various parts of the
country. I would urge upon him to pro-
vide railway connection to the back-
ward areas of our country. I will also
request him to replace the old coaches
with new ones. I woyld further request
him to arrange for more wagons so
that Public Distribution System for
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essential commodities can be run on
efficient lines. With these words, I
conclude.

A gt A ¥ (IAT 9IW)
gy gIgaratt wfEm, o W\
war waes gt fafrmw fagaw,
1986 Wit wegg fwarmar & 39%r
gads w3 & f@g =@z gar g
a5y afar fifr & & wagA
F egq 3 ¥ fafafesz wfaan &
gafas  F viwd, faawr g oaw
1,28,86,34,891,000 ®TT gar &,
37 fafax ward w1 TR F A,
St owAgdEr ¥ 1y 2 7 fafafes
T g4 Faol w araT ey @9
1986—-87 * A fgm Sr¥ g,
e IeNfas FT Fr THA

qrETMg 39N wgeE, v
ATIT T HE SMA™ W 6K
fafipsr st &1 733 Tor Fr O FOE
FATT F AE F WA AT ATAT
f& wg& d=ma BoFw I AT
gt T Aqrs o AT F§ O
FoAt W, SAsr oTAad d 3Ed
FEIES T FR ATEATE IR
gar & AT TEE IR awEar @
g ie‘n TIrF FIE rQrﬂq TR
IFT AT | gsrwrri‘sf-ﬁm FLA T
gaac foar & 1 W ¥ om@Er s
arx waaifeqt, = ¥ faad s WaT
AT IET, IFT F qAT G FAN
o T F OFEAINGT F, I GIT
FAT Fr I K GAT T AT
gaFl &1 & 1§ ¥ wdAr FEA fw
AR @-AATAT w1 fqAAr g
wewl g1, I & W & o, =i
3w & fx3 gswr T )

Ty atrerm:rm TgiRa, vea
o F OAITHATT £ | AT FV
garaw fsaar afear gZm, im0 &
sifaw feafe =1 Svar g wFgar
Fr feomt ¥ & SF H gA IFT SN
grFdl FOFdfy AwAT ¥ oweww {
TN ITRT AZIET, AT ATHIT
¥ e ¥ fmg ¥ fGU g 47 A
ey AT OE 1 WIS F oJAA OH

-
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W3 FoEr 93 5g ar 5 e
F T AMT a:’rf:'—“ém T 35T
EECIIE I Bt e & -l Ky
AT q A9 wiw o® fgemam ®
AFT AFT AT ) GHFAT 7 T9 7F9S

F wwT fggerm ¥ WS
FrfaeTie feor a7 1 FfeT  wreE

ferrqra & =37 % s 5 N8
gar g fa@ﬁm w0 AfaE wRER
gAR QX fgegead ® rfygeiaa-
T, WET g:rrtr gfszsmr &, o1 @
forr gar £ farr wa w1 frera
ZIIT, e'a:rr g“r fergmary grw-fadar
AR TIAATT AT FIo0r F oW GBI )

TN evrarmwﬁr qERE, F413
A T %ﬁ‘rzﬁ I g A
17 Iars Errrﬂ & FRIET W REY
wém‘irﬁwa%aﬂm o T
¥ graeg ® i IS At 2, ;]
fegeamg &1 ¥ awe  fyaw
I KT, I U wHr AT g ¥
ge FX for s, @ S ogary
dgag-waent A F gz A WE
F 1, FE AN Faqq #r g, =g
HEe-{aEw  F Fi, A AN gL a.,

o JIT wAT OET t;(tr & T dFT F )

TF FF Al 53 W %fwm kil azrr
Gnsﬁrnr%a:r go wfatfr £ 3
a:rtﬁ-srq% AT ¥, wTrwIr wia
&, WIT-AIT  THED & fEwrm o=
F15Y § WX 39 .9%.9 & f5g aowre
g T @I IIFT F, I9T AT oy
#@ § & 7 w4 g wifzg
afdT gadr a9% 97 37 ST F1 9
a‘:ra?ﬁwﬁmqa F a1 9§ &y
IAWMEAT T g A AT W &
AWM G IF H 3Fa<g F T &MACT
FAN AW UsAHEF B%mﬁ 1 T
FE F AT 57 avg ¥ gAr 3T §
fFaT gz, &t gar § & &g
G IT g AR AT FAMWT T
widr ¥ W A 39 F aArfeT 39w §,
Fg T q¥ A1 FLAT ¢ A afemgeawy
qor H frrw ¥ oxrw oA wfa 4T
g9z Srqt & | @Z gAr yow g faa g%
afrardt & & fr=w wTAr g w0
g1 & faddt 3= F a7 A A%
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[ Femre 714
g & W favm A g@ FTAT
g oxX Or o B & 3w
F@ 2w femm@e A WA
oEE # oW AT AGF g ar @
T gAML F WAWTAT g, 99
foar zwprEdY wArET W wiEwrer
W TG AU AFAT ) T 0 Ay
3T ¥ fqmik s =fEw
st fEegear &1 HRITFC 8y
w g 1 swmdexw & feo @)
T-EZEER AIfgn  SEET G qAIAT
g @ Xmd farem wt owsE FAAT
g | HEaT F fau @R &
REWEAT &, THE AT FEA A
grawEdr & we g {aw g€
AT wrAT F1 fawEr WiEwE g
SEf § FEadr @MT g, & AU-AT
#1937 & 17 fya @ & agf 7 T@g oIy
feeri giM | wigr A Ai¥e s FTeEE
aqrv%ngrq'qr??r g & fau o
T T AVEA faevdT g wﬁ %vr%i"a‘(
AU-A0 @I ¥ FG a9 g zaF)
Tz ¥ g (ZegedA & EH'Q‘TI’FH‘FTW AGH
& fow g9 a9 g @Al F1OFA,
EMr ) guIy W F TET A HIAS
a4, TefaE® @i ELeq a9, iad
& a0, 4T A F1 UF sHE &
Fgay gend 7 ¥ A% & faw A
®E @I WA adq IF q¥ wIAT-
|l wwal_ @ g | A 7L S
arsd agi e qt frfrmy & fvoEF
EFAT =r§"r T W S| 3151-
Y FEF FA a0 g =
a;fra«rtrr 2, en fgrgqara &7 famr #rar
a% I srarAgy 2 faafng aw gw
"1 o A o ST ERT | AT, HIEIw g
uraiafa wite, fergwm 7 wF
# Zawgie  {grg€alt . THTATH
& Wiy geexieme €, Ud Ay Fnal-
Joi A o w2t g1 fgegEae
¥ wifas famm & 2vd &0 gn qu
g FLAFT oG oF N {ggEm A
3 &7 wrafed &5 &, aar gitaao
wgawx @y gn femhw =g awd
TAS TSR & wmT F A g
Fred w1 fAmior gWr v geE mey
a1 fy WWIwT @t ?ﬁ'mmr ¥ S
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ARNTETT gY@ 41, g TOuH

FICEAT H T 39 G1F H7 ATIWFAT
4 gmdr gfrar & fe-frs aren-
freit 7 ag=d 9 SR a@t F v
o= F1 T qieAl & AeEw ¥
99 4 1 d1 I%7 od qrEF ST

s1 gfeemion agy a1 wr | afed
S FWIN AW WIATT R0 AT gwI

gfeess 0 @nd faege fas 3 gwrrr
ghesim & 9 fgrgerma @ (wwiw
XA, fa EAT & fawd gu A
F1 famm w1 L @t g fergEd
# «:Fmr & vy fawfog wef &
AHITT GST FAT A g, TgW fau
S Zw SN w A €
g% faw off FF g@Edwm WL g
FFES & BTER 9T A o
OAEFARA ATEREH &1 ST AIEd
ey MY 19T F7 SE & Foay gw
@S wEAl &1 9% /W & W 9%
feaerr? AT R | =F T g gy
a7 & (T F&@T g0 (A osw
F fad 9§ &  Higwwar 2
nTEl, AT WA Wi WEWIAT 2
e aar 7gf & AW /T A W@ &
YT 7, FQT ffqm § glasAe
# f5 ag e ATEA aAT W,
afes %% 39T & fa {57 wag gzeqt 3
G snt'n‘arﬂm:: B)
agq & wi foar g, #aw fa T ao
ER a"rm e fvﬁ-fwﬂ T F Al
EF”T ¢ vt # war agl frewr ey
&9 T WL &1 fa q4F T St
AT s @ F gEfe &1 oagr &
#aw g anr Frga w3 & oy aw
F1 feara s sg o1 9@ & fay
G Tg QU AW Sff A g
ar g% uvE Hgled afteaier mo=iar
9T 1 g WA %m & faata & oy ow
g § oy g 1 aY 9 AT gy
¥ axqy g ur faviy 9 ¥ #3ew gf
Sg U & {qErE w1 A war @
1 37 & fory 78 sud #Y o F A
WET & WAl FH AT AT F T
afs 7 fergmirm Wi os wfgmmis
fgepe @ & 97 agr & waar
Ty Wi e e &
FIH A T 4RI F) HIE T )
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wier § @R & giesm & |

azms <% § & S maranfwfes
a1 Aa@R oAt g 5 9w
LA H AgA FEAT AT gAT § =
fag =ik aam AEF AT 2 4v wad
e ¥ 0¥ #7740 wwAT gﬁ' forar
FOoFE el &% 1 g3 Mt
T TH qIT =rg“r g1 AFdl | %sr &7
fagra s g1 ST W GRIET WIS
W 7 21 5% 3T wh w19 7 B Ay )
W A FTHS W FAN W AR I
w7 fagr off & 9@ AR ¥
e F7 fagra wf g ) aT wger
tafaar oft o= g4 «1a i &1 3o v
FAST TTAT A 76 q otz {730
g oA W o3 FT mivRed sval g
fe frwar 56 % X7 warera ¥ Praqr
aw fwar g Sgam ¥ fay gw uw
B OHITH I FT AHATT I ARA
& 1 9 Wi & gars goar e
W g KA Yo ¥ WA g
T g6 A F( ¥ WA AHT OA0T
FHgr 31w WET FT Sl THIAT
g i Arg A¥ 1985-86 & T
W § AIe aETs v gArd & fan
ST AT @I 9T FE 1984—85
T NG qEd A0 gaal 14 fafou
& afarn o1 saf T et Tagy 9
AEHAT KW g9 F1 T watg F)
geAr ¥ wimd 16 fafwan aq
wigs @17 AR FT @R g6 |
aZ @ WY A9 FI OTA ;e &
fwa fagifa asw ¥ 4 fyfess =4
BICC

- qg gL Wd T ogvdley R
T yg fadr sarar @Ra gaEAr g
- urmifas of¥fadr oo g Wi
qT THIATRE orFEfazr qw 0T AT
g9 g sy g fw gury dw fawrm
W W S9T 9% ST W@ 2 AR
o fewar fawfaa 21 <@r g

ad A AWl ¥ ATT AN
fafgar st & 3o A7 @ FgA g
wgel A Ay Az FEA. £ ag fsrrr
TAE ¥ WIT & g YL A W F
& qY FTMAT N QAL NITH E dF
AT gwr g | W swE W ouiw §
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TR QT TIE A A w wE A
A€t & 1 wrfray fas, g ama
TR TAEH & | AT F) M
aagraratrar % & AN @A AT
F3gT AR § WK Fa & Sraw
saife qurg § | § oy (Raaw
FoAr AEgm B gz & fas
T@, FEe Wmd gme ag W
QAT T@ T2 9T FH F& 4Ty,
20 A1 H AgF T A@{ AT | AT
SECIRSCIC T GO T A B )
JEAGT T 2 qAFJA | T Tt 3ATR
g agl @9r¢ & Arg@t w7 ghar A
W g ag AR F OAlER 92
EiEE O s mﬁ'% ! (amr i
R ) . - .

TR e'crwm'ﬂ q@rzx. EE
fagen #v Afwe | 78 ™I a2
At § 1 AA G qAr IR AW
AR fagie & M A Fg™ 3 W
fe ag7 fres gozmd &

MR. DEPUTY CHAJRMAN: Other
Members of your party wil not get
time if you take more lime.

of FEWIE T . HIFW T 79-
awmfe v e, Awdl R i 7
1972 & §F I g @iAq AICAW
faog 7, fedd ¥ & wav 937 A
fagre #1 T adi AIEA 5 9AF UF
g < Hiz ey o w10 @@
IARGTF S HIF 19 FyOAGOT T
& aa i‘aer & yat w0 At sedt
gt 1% X ower s & fadew
FRHT ar=rr. fn g SET T_W AR
frgre &1 sirgT ar%«r'ﬂr y7r % fanta
¥ fao acrrd w77 I8 |

gracng erawafy agigy, W=
ﬁmnqgﬁemmwmwr%a
AT 2, T SE AT H gq9d &7
frorr 1976 § g 1 1977 W
162 ﬁi«‘ﬂ!ﬁa'( g VT A 9T 54
FOE TIT @%r L] w1 #AANE @,
afxq 19769 1986 F 19 RERY
e g w947 %9 Az gq gAF

g1 zZT A s ¥ax W war dfww
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[ werzra wia]

Faamfy faedt & dwm & &
1935 ©F & ;@ AT & JAM,
71T 9 4 @aw H gwor #
1984 ©F 98 wz" I3 FEA ¥
FEG RGT, Srodlo TS X oo A
5 1985 a® ag T AR &7 AT )
o Ay wAr A E ...

A Beq THQ WE T (ma TR -
WA w0 AR AT §, wawT Ag
FW | -

o WA TT T%%Em TR
FT AT=Y g, @ awid | :rﬁaf., ST
T 12 T A irranﬁ F q_A
&) vﬁ‘uagt, Tefr, RafEr ¥ S
fodh qHASE § aSr ArEd 9 WA
T W "I} TATRIT A WA
afaa MTEIT 7 9GTAT a4 45 1"'11.g1
7 7 AR we ¥ aew ¥ AT &
BT @iz g, afemmeawn ARy,
Iafegi, @& & AN TAAT TN
afomE ¥ wgwawd § 1 57 A@wm
AT qgal g W 75 ¥ ggnane
SAT 98T & | 39 g WGt AT @)
LT O F (/T ¥4 AR A
qgaT @ wfzard g 2 adits
HE A B § AT W ATZA aF
WET 2| FATZIAR AF FANMN ATAT
oAt stEwy | YT WA W g
5A0g 3 & 55 38 av wnfinar &
faarm &2 & @ =i
MR. DEPUTY CHAIRMAN: Two
minufes- Not more ihan { at.

o FEANATE : F gm F E,
oM FET 4T, AT mug afwg
ngiew, zrgﬁ 78 el Misar H§
150 FUT ®¥G4T @I § WX 50
FUT 4T T @5 * IO H <@v
g MT AT 5 TTW ¥ 140 HVT
T¥OGT @Y § 1 @r 150 %UT WU
g FATENIT | SEma el T =i
¢ fa wE-Ew NEET Y agS
BA FRNLE @07 1 AT G ATe-inEd
HFeq - & YL 700 FAT ®GT T
GFET | Wwndl - owga € = oara

. 700 39T TX @Y AW AT AR
qig g7 F AT TE TIAT 1400 FI3
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®TOE T OWF R UE TERAWA
g | WTIY FAA 150 FUT A
Mgl dEadfy Ae §ow@r g arn
gfe wgs wgar § f oag e
GET AT T\ H T4 ger S & fadew
FLAT snmrr vnfar sdfras % fedr
WA wRREy A aEs frg ot &
T3z F g I weme & qrenw
¥, 30 H TATTd uTeRd ¥ wreehy
fufat s, &0 o S ¥ feAew
F@AT NFW 7 omg AT grEEE
F faq qadt gaanfs gaar § 50 F
FH 700 FAS T WT T |
T Wl & g J wecong - faar
ST T, [T F FgTy WAT Sy AT
A A GE q wiageg wd g
7 fafram fadas & ands a<ar
(
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SHRI ALADI ARUNA ALIAS V.
ARUNACHALAM (Tamil Nadu): Mr
Depuly Chairman, I would like to say
a few words on the Appropriation Bill
and the recommendatiors of the Third
Report of the Railway Convention
Committee Presenteq to Parliament on
21st February, 1986, From the incep-
tion the Ministry of Railways was
functioning indepeadently ang eflect-
ively. Unfortunately sin~a 1884 three
independent Ministries—Railways,
Civil Aviation and Shipping—hava
been amalgamated into one unit, viz.
the Ministry of Transport. The mer-
ger of the three Ministries is unwar-
ranled and unwise. It would affect
their frnitful performance. I am not
questioning the propriety of the Gov-
ernment regarding introduction of any
Ministrv or abolition or Dbifurcation.
It is the prerogative of the Govern-
ment. T know. But the duty of a res-
ponsible Member is to point out the

merits and demerity of the administra-
tion. It is true that the Transport
Winistry is designed on the patfern of
some Western countrize. But then in
those cowntries the responsibilitv of
the Government is very less. Mosily
transprrt is under *he absolute control
of private agencies rather than Gov-
ernment. The responsibility  of the



193 Appropriation

Government is only tc formulate the
policy and the orinciple. But in our
country with the execeplion of shipping
all the responsibility rests with the
Government. It is not an easy task to
gontrol them under a cingle Ministry.
Therefore, 1 request the Government
that bifurcation of the Ministry is
pecessary as it was functioning earlier,

The Ministry of Transport has
claimed some credit for its effective
performance in net tonne kms per
wagon per day, net load of {freight
traffic, passenger traffic, etc. It seems
that our Minister has been quite coms-
placent with his performance. But in
reality in most of the areas the per-
{formance of the Ministry is quite far
from satisfactory. Now we are in the
first year of the Seventh Five Year
Plan. The balance sheet of the Sixth
Five Year Plan clearly exhibits our
genuine ‘“efficiency and endeavour”.
Under the Sixth Five Year Pian the
Ministry of Railways programmed to
renew the track to the extent of 14,000
kms but the completion of work is
only 9541 kms. Simdlarly, the Sixth
Plan envisaged electrification of 2800
kms against which our achievement is
merely 1522, So, in important sectors
our achivement has not at all been
satisfactory. The inefficiency of the
railways in the lower levels has en-
larged in the area of ticketless travel-
lers. The number of ticketiess travel-
Jers was 42.77 lakhs in the year 1982-
85, it increased to 61.67 lakhs in the
year 1983-84, then it further enhanced
to 87.71 lakhs in the year 1984-85. This
year also it has been accepted by the
honourable Minister in his speech that
the number of ticketless traveilers has
increased by 14.2 per cent, In the
circumstances, an educative program-
e is necessary not to the public but
to the officers at the lower levels.

It has been proudly mentioned that
there is an increase in the average
distance travelled from 67 kms to 68
kms. That is there is only a 1 km. in-
crease. But the honourabie Minister
has fafled to mention that the growth
 Fate has declined. From the year 1980-
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81 to 1981-82, the growth was 1.9 km.,
Then, from the year 1981-82 and 1982-
83, the growth rate has been 2.5 km.
Then, in the year 1983-84, Sir, it was
4.9 kms. But last year, Sir, the growth
rate declined to 1 km. But the Minis-
ter has proudly mentioned 67 or 68,

Then, Sir, with regard to the deve-
lopments in the Railways like forming
BG lines, conwersion of gauges, track
renewa:s, electrification projects and
other projects, expansion schemes, etc.,
I have to mention that Tamil Nadu has
been greatly neglected by the Ministry
of Railways. I may remind this House
ihat despite adequate infrastructural
facilities been available there and des-
pite other resources being available
there and despite the co-operation of
the State Government, the Ministry ot
Transport dgid not want only come for-
ward to expand the Integral Coach
Factory at Madras which is creating
a record production and profit which
is a remarkable achivement. Instead,
Sir, the Ministry has decided to open
another coach factory at Kapurthala
at a cost of Rs. 1,080 crores with a
capacity of 1000 coaches....

SHRI MADHAVRAO SCINDIA: 1t {s
only 180 crores.

SHRI ALADI ARUNA glias V.
ARUNACHALAM: Yes, it is Rs. 130
crores, Thank you. Sir, the Integral
Coach Factory at Madras has been
tynctioning for the past thirty year.
The instaled capacity is less than 800.
But it is producing much more than
that. When our State Government is
brepared to co-operate and when other
facilities are available, the Govern-
ment is starting another factory in
Kapurthala with a political motive.
Instead of implementing the  expansion
of the Integral Coach Factory at
Magdras, Sir, opening of another factory
at Kapurthaia is politically motivated.
The leaders who lavishly speak of na-
tional integration, national unity,
national  spirit, national  gentiments,.
are mostly, in practices, are more
parochial and narrow-minded than the
reglonai leaders.
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[Sthri Aladi Rruna alias V. Aruna-

chalam]

Sir, I am pleased to state that a pro-
vision of Rs. 370.50 crores has been
made for new .ines, for the resto-
ration of dismantled lines, for elec-
trification projects and for metro-
politan projects. But it is pain-
ful to mention that out of this amount
of Rs. 370 crores, Tamil Nadu is getting
merely Rs. 11.50 crores. Sir, this is a
very poor and meagre amount for the
projects including the Karur-Dindigul
project and the Madras rapid transit
system project in Madras City between
Madras Beach and Luz. It has been
mentioned by our Minister that there
is a significant progress in the working
of the Karur-Dindigul project. But,
Bir, this is misleading statement. The
implementation of the project is just
crawling due to paucity of funds. The
ailocation of Rs. 3.8 crores is very
meagre. In spite of the repeated de-
mand by the State Government and
the other agencies, the Government
has so far not come forward to com-
plete the work within a spicified period.
Similarly, the allotment for the Madras
rapid Trans:it System in Madras city
between Madras Beach and luz is
quite insufficient. The amount re-
quired is Rs, 53.46 crores, but the
bresent allotment is only Rs. 4 crores.
If-any important project is to be under-
taken in a rity, it should be completed
quickly because it affects the entire
transport system in the city. There-
Iore, this must be competed within
two or three years.

Now, Sir, I would like to say some-
thing about the facilities of train
services. I must thank the Minister
for changing the schedule as far as the
Tamil Nadu Express is concerned.

MR. DEPUTY CHAIRMAN: Please
finish quickly.

SHRI ALADI ARUNA aligs V.
ARUNACHALAM: Of course, the
Tamil Nadu Express is starting at a
convenient time at Madras. But, Sir,
from Delhi, it is not leaving at a con-
venient time. Definitely it is not con-
vanlent. It is starting at 11 o’clock at
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night, It shouud be advanced to &
o’'clock.

About 200 passengers, belonging to
Tirune.veli, used to travel from Bom-
bay to Tirunelveli by the Jayanti
Janata Exyress, Dn 81, which is rumn-
ning between Bombay VT and Kan-
yakumari. After the arrival of the
train these¢ passengers have to get
down to calch buses and they have to
face many difficulties,
So my suggestion ig  that
two more second class sleeper coaches
may be attached with the Jayanti
Janata Express exclusively for Tiru-
nelveli passengers and those coaches
may be detached at Nagarcoil and
thereafter they may be attached with
any passenger train from Nagarcoil
to Tirunelveli.

Sir, owing to heavy flood, the ope-
ration of Janatha Express running be-
tween Madras and Tuticorin was sus-
pended before six months. Now the
service has been restored, but not as
it was earlier. But the service has
been restored up to Madurai. I request -
the Railwkay Minister to extend the-
service up to Tuticorin as it was avails"
able in the past.

MR. DEPUTY CHAIRMAN: You can
resume your speech in the afternoon.,
The House is adjourned til; 2.30 p.m.

B The House then adjourned
.. for lunch at thirty-one minutes
bast one of the clock,

—

The House reassembled after lunch
at thirty-three minutes past two of
the clock, Mr. Deputy Chajrman in the
Chair.

MR. DEPUTY CHAIRMAN: Mr.

Aruna Aladi, you have to resume your
Speech,

SHRI ALAD] ARUNA qliag ARU-
NACHALAM: The time schedule of
Neudai Expresg from Tirunelveli is
quite inconvenient. It starts from
Tirunelveli at 6.30 pm. and reaches
Madras next day after 10.00 o'clock
morning. Because of thig late arrival,
entire morning hours are wasted for
finding lodges ang other purposes.
The time schedule of the Nellai
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Express No. 120 must be advanced to
430 or 500 .M. so that the train
will reach Madras before 9.00 A.M.
the next morning.

Ag far as Tamil Nadu is concerned,
development in Railways is not at all
satisfactory. Either taking up the
new projects or extending the exist~
ing ICF or increasing the electrifica-
tion or conversion of metre-gauge to
broadgauge and construction new lines,
our demands are mostly neglected by
the Ministry. With these words, I con-
ciude,
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please
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SHRI BISWA GOSWAMI (Assam):
Mr. Deputy Chairman, Sir, the state
of the railways is not at all satisfac-
tory. When the demand for the Rail-
way lines has been increasing, the
railways have suffered from a pro=-
longed period of under-investment
and neglect. Rep.acement of wagons,
track etc, have posed a serious prob-
lem. Most of the workshops are over
80 years old, and they need replace-
ment and modernisation. The Sixth
Five-Year Plan envisaged 14,000 km.
of irack renewal against which only
9,541 km. were renewed, After the
freedom of the country only about
8,000 km. of new railway .ines were
constructed. The Sixth Five-Year Plan
provided the target for acquisition of
1 lakh wagons including replacement
requirement of 60000 wagons, but ac-
tually the number of wagons acquir-
ed is 73,026 and the number of con-
demned is 83,916.

Sir, regarding electrification, I
would ke to say that electric trac-
tion is the cheapest mode of trans-
port But up to 31-3-1985 the Indian
Railways had electrified about 6.440
route km. Sir. in 1986-87 only 730
route km. are proposed to be electri-
filed. This is totally inadequate.

The performanre of the railways
must be imoroved, and it is very cru-
cia; for the development of the eco-
nomy of the country. Failure to bring
the rai'wavs up to the mark will
mean disruntion in the economic acti-
vities of the country, and infra-
strurtuiral hnttlenecks will be there,
Therefare, Sir ntmnst attention should
be given to deveion the railway svs~
tem in the countrv. Tt should come
un to the mark and meet the require-
ments of the sitnation. Sir. the pre-
sent state of affairg in the railwavs is
not at all encouraging, and it has
failed to erow a~cording to the needs
of the time, Unlers effertive stens are
tatren to jrrnrove the efficiency nf the
railwavs by renewal and replacement
of tracks, roiline stock and elertrifica-
tion and evpansion and modernica-
tion a time will come when the eco~
nomie activity of the country will
come to a still-still,
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Sir, side by side, gsafety, security
and prevention of corruption, pil-
ferage and theft also must be taken
uwp in right earnest The other day
while rep.ying to the Railway Budget,
the hon. Railway Minister criticised
the former Janata Govermment and
put the entire blame on the Janata
Government as if the present state of
affairs in the Railways was because
of the Janata Government. It is in
averybody’s knowledge that the Janata
Government was in power only for a
short period whereas the Congress
had the privilege of being in power
for a long uninterrupted period ex-
cept when the Janata Government was
in pawer. Therefore, if the Railways
have not improved it is the Congress
Government which is to be b.amed
and not the Janata Government. I am
daying all these things not to score
any point over the Railway Minister,
but to say that the present state of
affairs in the Railway system is be-
cause the Congress Government had
not been alive to the needs of the
country. Unless it does so, no useful
purpose would be served by putting
the blame on this party or that party.

I wouid like to say a few words re-
garding the performance of the Janata
Government. The Janata Government
had two successive surplus Railway
Budgets. 1t must be noted that this
was achieved without increasing fare
and freight charges and there was 6
per cent increase in the passenger
trafic and a net tonne kilometre in-
crease by 3.83 per cent. It was the
Janata Government who wanted to in-
troduce long-distance trains as single
class trains with second clasg fare and
first-rlass facilities. During that period
as many as 280 trains were introduced
since Avrii 1977. The output of the
three production units of the Rail-
ways was higher in 1977-78 by Rs. 14.
48 crores.

I would 1ike to refer to the Eeono-
mic Survev of 1080-81 wherein it had
been stated that the freight movement
had declined to 193 million tonnes in
1980 from 213 million tonnes in 1977.
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These figures have not been manufae-
tured by me, but have been mention-
ed in the Economic Survey of 1980-81.
I have highlighted these things be-
cause there has been a tendency of
the present Government to put the
entire b.ame on the Janata Govern-
ment which was in power only for a
short period. Taking that plea they
want to get away with all their short-

comings. )

I agree that there has been some
improvement in the performance ot
the Railways last year. The increase
in net tonne kilometre and the fulfil-
ment of the targets by production
units was ihere. 1 congratweaie the
hon. Railway Minister for that.

Now I come to my region—North-
Eastern region. At the outset I would
like to congratulate the hon, Trans-
port Minister for declaring the intro-
duction of a new Rajdhani type super-
fast train between Guwahati and New
Delhi, I had raised this demand last
year in the House and I am glad that
this demand has been fu.filled. I con-
gratulate the hon. Transport Minister
for this. It has been said that it will
be a Raidhani-type suverfast train. I
would like to urge upon him that in
the nearest future it should be con-
verted into a full-fledgzed Rajdhani
Exoress. Sir, great injstice has been
done in so far as comvletion of the
onroing profects in the North Eastern
region is concerned. The conversion
of metre gaucge into broad gauge from
Guwahati to Dibrugarh and rafi-cume-
roadl bridge arross Rrahmavutra at
Jooichnna will be delaved very much.
Out of the estimated cost of Rs. 117.34
crores only Rs. 1 crove has been sanc-
tioned for the year 1986-87. which is
very meagre for the construction of
B.G. line from Jocighona to Guwahati
In this manner I do not know when
the conversion of metre gauge into
broad gauge from Guwahati to Dibru- °
garh and rail-cum-road bridge at
Jozighopa will be comnleted and the
B.G. line from Jozighopa to Guwahatl
will be constructed. ’
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(Shri Biswa Goswami)

The Railway Mimstry has not taken
ny decision to implement the scheme
or Six new railway lines connecting
1 the capitals of the region. Even
he funds were provided by the North
tastern Council for this scheme to
arry out the survey work. I think
he survey work has also been com-
sleted and the Government is yet to
ake a decision in this matter. I re-
juest the Railway Minister to imple-
ment this scheme as early as possi-

ale. . ,

Sir, in the past I made a demand
that there should be a fast passenger
train between Dhubri and Dibrugarh
to cater to the needs of the passengers
of the State. At present the local pas-
sengers are not getting the facility of
travelling by train becauSe most of
the trains are long distance trains,

Therefore, this demand should be
fulfilled,
Similarly, a loecal passenger train

should be introduced between Bongai-
goan and Guwahati to serve the inte-
rests of the office-goers to Guwahati.
(Time bell rings) 1 will take only one
minute.

Before I conclude, I would like to
make one very important point. In the
North Eastern region the entire rafl-
way land is under illegal encroach-
ment and whenever any attempt is
made to evict the encroachers some-
body fromm there approaches the
Honourable Railway Minister and he
stays the order. It has been reported
in the newspapers that the Railway
Minister has recentiy stayed an evic-
tion order in the Maligaon-Pandu
area. I would like to know from the
honourable Min'ster as to whether it
is the policy of the Government to
encourage illegal encroachment on the
railway land Will they ever try to
evict the encroachers or not? I would
like to have an answer fromy the
Minister.

I would again like to emphasise on
the necessity of giving greater atfen-
tion for the development of the rail-
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way system in the North Eastern re-
gion. I request the honourable Rail-
way Minister to increase the allot-
ment of funds for construction of
rail-cum-road bridge at Jogighopa. I
hope our Railway Minister will take-
note of these demands and consider
them favourably. Thank you.

SHRI JAGESH DESAI (Maharash-
tra): Mr., Deputy Chairman, Sir, an
efficient experienced Minister when
assisted by a dynamic, young and
energetic State Minister can produce
results and that is in a nut-shell; and
that is the working of the Railway
Department for the year 1985-86. Sir,
under the .eadership of Shri Bansi
Lalji ably assisted by.Shri Madhavrao
Scindiaji the working of the Rail.

way Department has improved a lot.
e

1 will not go into the details of the
figures about the implementation of
the works. But I wili give only two
instances regarding the improvement
and efficiency in the Railways. Sir,
the freight trafic in the first nine
months of this year as compared with
nine months of the previous year has
gone up by 16 million tonnes. In
terms of net tonnage kilometre per
wagon per day, it has increased by
10.5 per cent., That means, now the
same number of wagons for the same
time are carrying 10.5 per cent more
freight. And to this extent the reve-
nue of the Railways from freight has
increased. Secondly, the output in
terms of passenger-kilometres and
freight-tonne-kilometres per worker,
which was 2.55 lakh traffic units in
1984-85, has gone up to 2.65 lakh units
in 1985-86. That means, there is a rise
of 4 per cent. That means they have
taken optimum work from the wor
kers, And because of this efficiency,
the working of the Railway Depart-
ment hag improved.

As regards the surplus—I would
not say ‘profitt—it was estimated at
Rs, 74 crores, but it has gone up to
Rs. 85 crores, and this is after pro~
viding for depreciation. And what is
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the amount of depreciation provided?

Just now the hon. Member, Goswamiji

" said that during the Janata rule, they

-had not raised the fare and they

had shown a good working of the
Railways. Yes, they might not have
raised the fare. But what about the
wear and tear of the railway tirack?
And what depreciation did they pro-
vide for that purpose? It was merely
Rs. 180 crores. And because of this,
they might have been showing profit.
But it was not correct profit. Always
on the basis of the fixed assets, you
have to provide for depreciation.
They had not increased the fare, but
they had al.owed the track and loco-
motives to bhecome  completely just
like scrap. That has been avoided

.now. That is why in 1984-85 there was
.provision for the depreciation reserve

fund to the extent of Rs. 850 crores,
In 1985-86, it was Rs. 920 crores. And

"this year they have provided Rs. 1,250

crores. And after that, they are show-
ing surplus. It is necessary that you
should provide for depreciation. And
from that, you must add to your
equipment, renew tracks, etc. That is
what this Government wants to do,
so that there are no accidents.

As regards the total block assets as
on 31-3-1986, it is Rs. 9,890 crores—
buildings, locomotives and a1 that. On
that the depreciation that has been
provided for is Rs. 1,250 crores, that
is 12.5 per cent. Never in the history
of the Railways has this type of de-
preciation been provided. And this
has to be continued. You have to mobi-
lise resources. In the Sixth Five Year
Plan, you had to generate 42 per cent
internal resources. Now you have to
increase it to 50 per cent. I am sure

‘that if this tvoe of imvplementation is

done, the Railways wik have adeauate
funds in the Seventh Five Year Plan.

"The Railways have also taken care
.0f their workers. Last year for staff
guarters thev had provided Rs. 13
crores. This year it has been raised to
Rs. 25 crores; so it is double. Simi-
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larly for staff amenities, last year the
provision was Rs. 9 crores. Now it I8
Rs. 17 crores. That means, they want
to take work from the workers and
at the same time, they want to give
them amenities, inciuding housing.
'This is what should be done by the
Government and I am very happy that
under the leadership of Bansi Lalji,
these things are being done.

As regards the problems of Bom-
bay, just now Yadavji had said
that about 20 lakhs of people from
North India are in Bombay. Every
body comes to Bombay, from your
Kerala, 8ir, from Bihar, from
Andhra, from Tamil Nadu, from
everywhere  because everybody wants
to have his “roti”. They have to go
in search (? it to some place. Every-
body has a right to go anywhere.
But at the same time problems are creat-
ed and we have to see that those prob-
lems are solved. I will give you some
figures. In 1950-51 suburban passengers
were 412 million. In 1984-83 their num~
ber went up to 1908 mi'lion. The riss
is five times. As regards the non-sube
urban traffic in 1950-51 it was 872 mil-
lion; in 1984-85 it increased t> 1472 mil-
lion—increased only by 70 per cent. This
shows that the suburban passengers multi-
plied five times. Yet, no additonal tra‘ns
are provided; overcrowding is increasing.
If you cannot give other tra'ms in Bom-
bay—I had time and again requested Im
this House—a¢ least increase the number
of coaches from 9 to 12, onz-thitd more
number of coaches, so that passengers can
travel a [ittle comfortably and to that
extent overcrowding can be reduced. No,
nothing has been done so far. The Rail-
way Reforms Committee made the <ugges-
tion in 1983 1 repeat my request to the
honourable Railway Minister, if you can-
not increass the pumber of frains, at
Jeast accept the only other solut'on of
havineg twelve carriages instead of nine,
ang for that purpose if yvou have to deve-
lop the infrastructure by wav of Tonger
platforms<_that can he discussed and taken
up. But some solution hag eot to be
found for redncing the overcrowing ‘n the
tralns in Bombay,
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As regardg the metro railway, I have
pothing to say why you have given Rs.
84 crores to Calcutta, I bave nothing to
say why you have given Rs. 4 crores to
Madrag or why you have spent all you
_required for Delh’. They are also metro-
politan cities. But why thig kind of in-
justice to Bombay? In Delhi they spent
Rs. 32.13 crores; the project is almost
completed. In Calcutty they have spent
- Rs. 382.35 crores, and this year’s Budget
provision is Rs. 84 crores. What was re-
quired has been given to them. In Mad-
" vas also Rs. 7 89 croreg hag already been
spent and this year’s provision is Rs. 4
crores—22 per cent allocation has been
‘ done. But what about Bombay? I am

"~ wery sorry to have to point out this injus-
* fice to Bombay. Bombay is the finan-
. cial capital of this countrv. Bom-
- bay gives you most of the revenue,

fncome-tax excise, corporation tax. And
-yet Bombay is neglected, 1 am sorry to
give the fieures. In Bombay for Man-
Xhud-Belapur the total amount «pent i8
‘Rs. 4.71 crores and thic year the Budget
provision is Rs. 10 lakhs—a huge am-
~aunt of Rs. 10 lakhs! (Jarerruption)
Maharashtra Government has written say-
Sne we are prepareq to float debentures
- throngh CIDCO for Rs. 80 crores. The
“estimated cost is Rs. 160 crores. They
said we will float debentures for Rs. 80
crores and asked the Ministry of Railways
to give the remaining so that the conges-
tion in the citv of Bombay can be re-
duced in new Bombay with a rapid and
cheap transnort, Theq only the prohlem
‘can be solved. Therefore, vlease don’t
be sati fieq with giving inct Rs, 10 'akhs,
At thi. rate 't wil] take 200 years to com-
plete thic orofect. Similarly, for Bandra-
Andheri Rs 1.85 crores has heen soent
and thic vear’s allocation is only Rs. 1
crore. The total cost estimated iy Rs. 50
crores, At this speed when are you poing
ts complete "t? When the State is pre-
pared to floay debentures to the extent of
Re. 80 crores. please zive us Rs. 80 crores
in the Budget. T, th~ Seventh Plan the
total a'location for metro railway is only
Rs. 400 crores  And. Sir, it apnears to
me that everything will be given to West
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Bengal because for the Metro Project thi
year they have gven Rs. 84 crores and
last year also they had given something
like tha; ang totally you are giv'ng every-
thing to West Bengal and nothing will
remain, I do pot mind your giving
money to them. You have to give to
them and you have to increase the allo-
cation also. But this Bombay problem
alsg will have to be solved

MR. DEPUTY CHAIRMAN. Please
try to conclude.

SHRI JAGESH DESAI. Yes, Sir, I am
concluding,

SHRI NIRMAL CHATTERIJIER (West
Bengal): It is because in West Bengz)
Communists are there!

SHRT JAGESH DESAT. No. They are
giving only to the non-Congress (I) Go-
vernments and they are not giving any-
thing to the Congpress (T)-ruled States.
They are discriminating apainst us,

SHRI NIRMAL CHATTERIJEE. In
Calcutta, they are giving money for the
underground Railway project. You believe
in underground things?

SHRI JAGESH DESAI. Sir, even in
the Plan dotument they have said come
thing which T would like to quote, T would
like to quote the exact words.

“In the case of suburban  servives
the major thrust would be reduce the
excessive over crowding on commuter
service”

But what action has the Government ta-
ken in this regard and how murh money
they have provided for Bombay to solve
this prohlem? 1 would like the honour-
able Minister to answer these questions.

Sir, T am very sorry to read from the
newspapers that they are goine to apnoint
agents for purposes of reservation. Why
do you want to anpoint agents? 1 am
not able to understand. If you want to
se'l poods which cannot be sold, vou can
appoint agents. But here people cannot
get reservation at all and yet you are
aonointing agents. So., I would like to
know from the honourable Mini-ter what
the rationale behind this and what the
view of the Government Is this regard
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I would like to caution the Government
that if thig is done, the ordinary people
will not be able to get reservaton and
only the tourists, who are doing the book-
!ng through the agents, will get the rese-
rvation. Also, during the peax periods,
ordinary people will not get reservation
at all and there will be blackmarketing
and there will be corruption. As such, I
would like to know from the honourable
Minister why thig is being done and I
would like the Minister to clarify this.

Sir, I have only two small point more
and I will mention those points in a
nutshell, Sir, there is a train from Indore
to Bombay and there is a train from
Bombay to Indore. When it comes from
Madhya Pradesh, the first station is Dahod
and that is in Gujarat. But the train does
not stop there. From Bombay side, Sir,
the Indore Express also does not stop at
this station. This is an adivasi arsn and it
has a population of one Iakh or s0. From
Rajasthan and Madhya Pradesh, buses
come to this place and if this train stops
at thig station, you will be able to serve
the people of Rajasthan and Madhya Pra-
desh and also the people of the State to
which I belonged earlier, but not now.
Then, Sir, at this place, there is a loco
workshop. 'This is an aadivasi area.
Enough lang is availab'e and :nfrastruc-
ture ig there. This workshop has been
there for the past over thirty years and
yet, Sir | there is no expansion at all. I
would like to suggest that something
should be done in this regard so that the
adivasi people living there can get em-
ployment.

MR. DEPUTY CHAIRMAN:
come to your last point,

SHRI JAGESH DFESAI. T am coming
to the last point, Sir. Sir, T think you
would have travelled in the Rajdhani Ex-
press and T hope you would have tasted
the curd thap i provided therein.

Please

MR. DEPUTY CHAIRMAN. That
keeps on changing.

SHRI JAGESH DESAT: Sir, the curd
which i; being served in the Central Hall
is good. You may reduce the quantity.
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But, as far ag the price is concerned,
there should not be any change. 1f this
sort of curd is gerved, 1 think all the

passengers may like it,

With these words, Sir, I support the
Appropriation Bill and 1 would request
the honourable Minister to answer the
roints that 1 have raised. Thank you, Sir.

MR. DEPUTY CHAIRMAN. Yes, Mr.
Dhabe.

SHRI S. W. DHABE (Maharashtra)*
Sir, I am very much thankful to you for
giving me this opportunity to speak here
on this, I have got only two o thres
pointg to make.

MR, DEPUTY CHAIRMAN. Be brief,
because the tim, is very short.

SHRI S. W. DHABE. As I have told
you earlier, T will be brief.

Firstly, Sir, there are local problems.
Last time also, I said that the local trains
question should be examined by the Mi-
nister. In cities, where there are more
than ten 'akhs of people, local trains can
be introduced as a commercial proposi-
tion ang thigy will go a long way in rais-
ing resources and also in  providing
amenities to the commuters living in dis-
trict towns or in second capitaly where
there is an acute problem of transport
and where buseg arg not available so
easily. Buses are not available.

Secondly, Maharashtra is supposed to
have a network of railways. But a new
distric haq been carved out what s
called Gadchiroli district. Totally it is a
tribal area. But the district has not =&
single railway line or rai'way station. It
requesty the Minister 10 extend the rail-
way line from Chanderpur to Gadchiroli,
so that it also comeq on the map of the
railways. There is only one district im
Maharashtra which has no railway line.

The third thing which I suggest is
thay Nagpur being the second capital of
Maharashtra, it ig high time that two
trains are introduced, Nagpur to Delhi
ang Nagpur to Madras, t; clear the tra-
flic. There is a bottleneck; there is &
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large rush. Secondly, the Maharashtra
Express—‘Maharashtra’ is only in name—
going from Nagpur to Kolhapur takes a
very long time, and there ig not evenm
the catering service in the traim. I sup-
pose Shri Madhavarao Scindia, the homn.
Minister, will consider the case of Maha-
rashtra Express—though ‘Maharashtra’ is
only in pame—as there are no amenities.
1t takes more than 27 hours. The train
bas the reputation—that it stops at 2
station for more than 40 minutes. It takes
27-30 hours from Nagpur to reach Kolha-
pur. The timings should be regularised,
the halt should be reduced and catering
arrangement should be made.

I want to suggest further about clean-
liness. That day I raised two points. One
was about giving contractg of reservations.
Now two stations in Maharashira have
been chosen where reservation will be
done by private contractors. I am told
that there is a Supreme Court judgment
in this matter. It cannot be a iudgment
saying that all the reservationg must be
given to private contractors, so thay Bom-
bay reservation can be closed, Nagpur can
be closed and Delhi cap be closed, sO
that they profit by it and make money.
That cannot be the intention of the Sup-
reme Court. Anybody who has a continu-
ing contract, you may pot be able to
terminat, it. But, Sir, to introduce the
private sector in reservations will be
very detrimental policy in our country.

One more thing I want to say, and
this is a very interesting powmt which I
raised that day, about toilets at subur-
bap stations. There is a judgment of the
High Court in thi; matter appearing to-
day in the Tndian Express, 1n a case com-
plaining that there 1s no arrangement
where the passengers can go. The High
Court has directed that it would do pub-
lic good if the Railway maintain toilets
and urinals on the suburban gtationg by
adopting the principle of “pay and use”.
The order further enjorns upon the rail-
way authorities ‘0 ensure that the lotlets
and urinalc were mainta‘ned in good
shape and kent clean, I therefore, sug-
gest to the Minister to take gpecial steps

for cleanlinesg at the railway  stations.
Last time also I pointed out that at Nag-
pur only at gne platform there is urinal;
all the remaining sevep have no such
arrangement, More should be provided,
and more amenitieg shoulg be created,

With these words, Sir, I conclude.

St FUHT TEY (IAT W) :
Suquft #EEd, Wq F oAt dat
# fayg sae wafy g€ g wX g
Ffgar & @ga fag s afqars
gr § I¥ @I gr Wa S
it ® AR ST F oAt wEEf
oA g qm g WE W

=
=

# T A geX gedlfere
wa FAafEl &1, SaF  gsdy f,,:
T cen A3 wwi ¥
Fr g fedr sasi § sazear
TR Al A ) gara ageag @
F feit Fani f wrqem @ o
Tl CR_a?r T | F a-@-a'gﬁ:
AR T qIEET g | qraew
¥ FIRA aF A qg¥ @ W
Y | amETT ¥ W) e g
q3 f\g’ﬂ' T & o ﬁ:( qOFT
SRR
& f@g ai &iF § Afawr wgfel
g A9 §WE T8 & 1 AT
wg & fF g wfasi § s
F R R IT @ E el
frar & erawvar Feh aifim

S wws: sz g e :
?;gfamrr & forem ﬁ'ﬂ'ﬁfmfi)q
|

e

EYLEL!



Appropriation

i am@m wr g
fg mT T ¥ WX aEl feed
ZY SR & mewR g9 w9 g
. AR g Fr Il o sy e
et § & mok @@ v
afr gt & saw fwem w0 Aremw
W el W1 7B e e andi
T ATE WOAFT oA fearm  argan
g | WOE agl & 9% F A
@ @t fray § o wegd Wk
FAY AT |

! WG IS JIQA : Z9H
TF A TER F N gar g
fry vy gy £

s qAEF QoEq : FA & TR
L ¥ WA kAR F 7 Ay fage
@ I § 5 @ uw & 9ng
SGF I, THAT HIT-HAT  T1FT
&1 xg ANIT T T oA 2
g3 ®hr @& § Wt AW ¥ agd
saery & faquse St woar A
ofgF e ) J9 ghare ¥ g,
Fif ¥ & wraeow ¥ § 94
Ry A afggar &t wea e
AT | qraaaT FToAH AW E
T T UF Wqa@a ¥ fawe
WHIETS  HwAET | 9y U¥ T
ATEY F YFS FM | 9F IF WO )
AfFT Ad T3 Ay & frem
qAY AS L AT @ & @ 2
AA AT TH AT I R E
g & § AfFET W oww ¥
TF T § & CEHH 9T E@YAr
qogr A ¥ 1 S gl A
§ 7 gf & YR T @A 9w
Ay § ) I TS wferr &
LGNSR S s G L

i

[ 19 MAR, 1986 ]

e e e e

(Railways) Bill, 1986 226

fN s frmar sma § froQX
uriRs WA 9T #94 ¥ ww o4
T @ =l

qft &t @ AT 7 AITEA
® ¥ St SR I AY § 3 AR
¥ @ w7 SN S
g ¥ amnaw afr ¥ @ & g
L WITHT SATT TFE FIA A
g1 & ¥ wRarg H, e s

am o @’ ¥ s ¥ &)

o fF 9a¥ Wa wHIa @
QAR T R A gEx AW &
@%mwwrﬁﬂﬁﬁm
FoAr FT fAqr & 1 W AR W
mmmw@fmﬂmm
GIRIEE] CIOBR: I I

am“r*ﬁ”f,ﬂ’fﬁ’%‘ﬁ'

-y fest ¥
wraacd ¥ feet & fag o=@ W
mmﬁmﬁi’f@?@f"ﬁ'
7g WH 12-13 €T ¥ HIF @AW
o EF S g | A FEt *
sﬂﬁﬁ*tﬁﬁ@ﬁ?ﬁ%q?g@

EE I B S
Eg:ga's'} gemr ¥ W w ¥
a9% & |\ I mAAr @y Afaa
& s



227 Appropriation

[ gam@T qwey]

TE ¥ 9T e §
MY NFEHEH 9 A IR ARG
T & e ooy & seEr €
A9 I REF A qGW R OFA

4.

&

:
1%4

58y
RPEE
4
1
=
;

il.

343
7
13
53
i%ﬂw

§ =

3

i
m‘ﬂ’g 4y

ﬁw

4
A

EpL
134

1743
-

gag=

@@gﬂm#ﬂgwé
%Wﬁéﬂgiggﬁ
1399 43,
%ﬂ”“'ﬁ’ g’%
ig »4 5 %m/w
"5e @ﬁig
EEEDEPE
ﬁﬁ%ﬁ%ﬁwwg
ﬁ’ﬁ’:ﬁm’ﬁ%g

3
3

wRt ¥ oUW a@w FEdAr § N
o gAT gt § Y wrEiay §
3 gift ¥ § ) gw AR mis
F FJ1F a FEF ST &, /Y oFwqa
¥ gurg @A 9w g AR el
g g ) AW WR fagr @

[ RAJYA SABHA] (Railways) Bill, 1986

A A FE oM F wrAT qwm § )
T T ¥ I AR R FAE ¥
wisTaa) #1 =gen 4g w3 & qb
gz Frg ¥ Ared #OA@ F
wErEEl Y sqEEqT & difaw
T WEEl & WY g WOE AW
st & fog agrd }WE AR @
g AR feg s § oo
Wit # w W WIS G AR
et & & gy ¥W N Sr
= wd f g

o} ATV qAF TIF  HAAG
QUHNITH W1, WiEAW wer S F
e At & fow oagd & faw
@ owf & afew W waw sl ¥
gare & ¢ @Ear AEm AR Ak
faq aur wg ¥ WO 7 A S
¥ Ha ¥ A A YR OFTO A
g | W AEl ¥ R §ov oEd
E B iy ol Eay §ER-
faenage w@ & | OF wEEE @
o gadl guR R ) T A 6 e
g #R 7 § W A, Jad
1,58 gfam 3 1wy mE T
W ofgw & g 13 mey oS
TRSE FEEIA g OF FI A A
wmar 28 wE W gy wTr @ |
W glaay W grr wigy 3 A
g rom felfe ¥ war oadl w4l
e W goe e vamsw migat
W oar 37 F wgr g ofwoga
T GETX FIN & 49T &L |

wa 4 Un fav w@1q89 &1 a3
T SR (ST qee § o Ew
TR & sforgi o fraem § ) ood
AL WA AT 7 75 1 ooF wwd
& W A VR A F agr e
f Jwx Thawl F T @I
fed smiwt | gEdr w3 g & aF
N fif & s ur sl owy
gig-w & #ftw TEre aEf fay
SN | R T ag wgr wg A
fo @7 a9 WR 99 9§ ax ¥
for wa far wog o &faw 0o
Udo X W A1q B ®IAT
wrr i o g 8, aww # agd
urem @ -

208 -



229 Appropriation
far % grn f& wH 399
Y 9o g § e IRaa ¥ aR
T F3IMT o2 @ T & A7
W9 WIEFEA & SR AT wqET
1-1-1985 ¥ 31-12-1993 %
d a9t F Ty fee § 7 fEar, ey
WY et wERY w1 g RERES o
i AquEw W R X
T§ T AL AT TR IR ST
R 5 Rad ) Bedl agg o
qar“aqrrrrzrrrrvﬁnrﬂ’gl
AT AT wEE) 99 g foeR @
W3 ot fF alwegr & ww @«
Wit S, w2 & e gadt wAw-
w:fg"r%,aqergrna g R )
ATy dg @ W Gl %n‘g%r g
fr gl fearg ogy A gnqa. z
M owmor fwdle @ &
g fawmg ogv @ gfaar ady &,
a’fqugmarmaﬂgﬁﬁm
TG q UF WM BT OTET U
w7 W X A4S 0¥ geal aE@d
g m ufEdsw ax owaT e g 7

R A P
gergzggfaumaﬁaaafmw*ﬁ
9 3@ auT gddr a1 §r 9ed
mfeEi N glrar wwe T H$0 T
L r%rf‘“m T §F WM FT AT

a5 W urr qg ey § 5
g T ud fawar aT &,
AW &% of 9e] 99 ¥ W O,
wifgr wds ® w0 ¥ ur gue
wow ¥ W ¥ | zafey 9 uar
agRy & Fftma 0 & g Amal
Ter g A oamz ® afedt @
gfem & fa¥ = w9 & fala-
fage <= g | A Tlfel wwg
R, W a1 ATeT g, SEd
R®, Ter-foas & g«m g, WAL
&rw —‘T, faods &y &% &, €T
T 3’1 B WieAl § WNY TEe
AET ﬁwr g ¥y wma § wiEd
a U 39 7 3o faun IR 2
A I ir 6 T IS saF faz
graza @1 ol B owm sy w9
R g § W wmfest 3 a3
¥ gl @ § AR @GR @

!

[ 19 MAR. 1986 ]

[,

(Railways) Bill, 1986 230

T qg WA QA ghamd amd o

3
&
gi?’
A
‘A
s o
/§d
4
2y

ar § AW vl o A & 70 wra
mm%t%ﬁa Fg 9 AT
¥ Uh &T@ W[ EgT 9T o WA
s § SR o & 0 Wl W
FH A & AFA HEw A A
ST ® 0 AT wre @ g
¥ IO /Y WA I a
TG A N TAE B AT S VG
1w | oww R e’ mfax ww
arferdi 2 @ o go A § ar ATy
zﬁwﬁﬂs AT afr—r&@ goar
W "?ﬂET'T fa ﬁ(‘ﬂlﬁ‘l'\if T HITAIL
e g AT AP A W IAHT FJg&T
T o fanr ww o T o@Eg W
A9 9 Fegeely adey # W
A T I W OIEW ag w
Fver § gy 9 ) maﬁgrfnﬁmﬁ
ﬁ?(’%ﬁ s %n‘%q adfy arfadi
o ogfear gl W A sy e
FE ¥ MY @ s oww ¥ R
s § & e oy 9@ & Waw u
Ferd SR § | Wi wg T grfed
¥ Frer 7@ £ & 7 ww & Wil |F
for 5% wias Gar At g9 F@I
aedr g 1 TG § s s
qwear g f* e wrg iy ¥ e
1mwfﬁwﬁfﬁwmﬂrﬁww
HTH W9 T AT AR §, WA T
giear % Tl o Fgf X 39 &1 F@-
a&F A @wT § gEr aR | Ay,
ot Fw & qIeaI Bl W@O§
WWW Wﬁ"’rlﬁ_\%l



231 Appropriation
¥U FRA § B oA T A oaw
¥ & owrdr § ¥ o H A oA
AU G (Y sras &1 e [
B F g qi &5, TA-aF A7 By
TR WA q
4.00 P.M.

[waawmean (4 da7 FRIT TaaA)

QST aqj
df TF AMAR CFATTE K TAAE FT
Ziae g fremrr 1+ F st § WS
gz wgart @iy 4R FHAMF FifH
FERHTC SR AT fewtr g & G T
F1AT & SUFL 67 A1 64U Eﬁwﬁfaﬁ 0y
g g i e am wd Wd
@l 9T Al w0 gfaar & Ay
5 wg I "gaqr 1§ galg oW
WX W g oxEy da e #r
TSI F00T ) HET T 4 qImEr
FHAL STATGT H1 2\ T TG FT
HERRT RIASC & AqE H A AGAT
& & wigatw swer ofms § awlwe
T of @ & A9 W I9E wEm
e g 0w wgy § f AT
3@&T 327-328, WE g | UL S
JIATT 1 AT F oW W WY H
R & oF & warey Ff@r 0w
T3 A F° A G WG A T IR
W@ oW araT § aIMmge nra“l
FiGRYE YT AHITN AZN AT B W
a‘rqu}nmqgﬁmf‘a&m’waamm
@ Awa w1 g fam & oTaw
gfts wur @ s RByrd war aw g
Ffug f& 73 wwd w® oI ]
gafie T st fede g wee @
THF I T | WA HHE G AFY
I HRT & q 4 A WG T I
st & e wwqR grasT & uei
45 Fizd #1 fyuia al 39§89 wed
mr T A oA F yefadt & feg
A8 g "aar ¥ 0wy Wa F

arm' T HgA FA FioFIE A
Al UwT SR WA FOY 1 IEET
Aa ¥ T ST HEY g g\ Sigh 9T
G g qRT WS YIS wal gl § 1 BIE
EHAl & T WA} SqT TG 6T R
FITIET " mrfﬁgqg THFET § ug
TRITE F HILHHT QAL ke
HIT 43 4T ARG T #G &y

[ RAJYA SABHA ] (Railways) Bill, 1986

— e e —

238

gmr TS FEU A G FU THA

%) gafer # uv A fee ag fawm
aﬁr‘r AR § B W ® S A
qEEEM T FT FE IWE F )
wiek a4 & whaws Jar a3 ¥
WWAT 9T AT £ 1 B EwAT F
T G{xc) ':‘1? qél' "T&_ﬁ‘fl' B ﬁ'@f
o W 4 3q THFC H il

SE W O A% 98 | @A & dawmd

7 @ ghad Sr S oA ar
sy & 'z@arﬂ%rﬂé’aﬁww@r
TEE A & AT aa”ra fasig
# uFEAT ag”r g I F e

forafon &% adl & | maErwg W
fasr wid, F v WG Fqry § Ihw
AES AT, @UF W Z 1 wT A
IR F WA @wT W@ g

& wr g & HIFT FT_eUla '=;i1
#i FA ALY Wit g1 MR
fead: 9gwm ¢ d&@s  fEit m

&€ qa9. W ¥ 06 qmr AT €
f5 IWwd & waw %7 W90, ¥fER
wg ard fagre & ¥ F agr o
nidafew gga 3T T4, £ T
gz, faar g fear @9 F w@w
T WA | AT T 4T T
&1 %T U3 FF A9 Y ared § o
goq W QIWSQGW“ Erit
uq dar fra‘f 9T AFT 9T, D
s WA ard; fran | faar fewe
g wwa g afaw 4g suaEqm 350
7@l 31 zabEe & gy § F e
feFead Iawe AgY gW AN §arT
Wiy ¥ @ TWNa W FEE qEe
g oA Wi oW Fw g Jad
gﬁ(&' FrT Wi oT%Ro FIr 4t
Fiee faandt i@y ®AxG WL w@
@y ¢ AR 9§ A B8R ¥aW agr
FC Q@ | I@feT F1E T S
WITAT WOE FIAT &0 (98 T
2') # mw gurd FX W OB
T T A "‘@' T8 9T BN W
g1 WY W W HE WH AR
g e ad ®; v Ay Fie foar
N P4 gﬁm'r F G § I
AT ZOAT |\ ug WA Agar g
3 ivﬁ AT @ &% AIF gga
#i fax, wmuas NONF W fad



2;,3 Approprigtion
qigrag 41T 7 W 7 TAEL
frifae foar s ¥ g Adt
Fgwr g owe feedi waa gn
¥ e R @ g e A9
B LN l;{@w Al &F AITTR _T T
I F TN Fian ‘iﬂ‘fﬂ“ & g

p~ § & A Fa AT {7 XA

WY % T AT FW
& A1 TAF A A T N FE WY
FJIMT g Ia61 g gAdfar i
grE AN @A F FEFT @ FiF
q BT fRq M Body TEEE
A F AT wRAT A ) RWSQ
wr wf ona & Wil faaar 3
e F AU f® %Wiq z@ qT
811 z o7 TR
B AT w1 BF IR T TEl P
b X oma & gy efagea wear g
fe =g za ardi of qufarT w4

ot wedr fa® (TSedTT)" HAT-
@ IIWALA F AX AT WA
zign faat suF fq agr Fgm o
L{E .g_,f]r:r WA Y 37 A
& owx ¥omrwE F qg«w fegerw
% !:rran? 35 FT A AT TE-
Tgq 70 T Z 1 A 3T 80
g@z it F fma osr owagr g,
wdaizad & A § @E
gramaT & fac qdg da &8
frigr sem F mwr AW mrz
i mfsal  ®E @G fqz
M A W A AIHG irarre: AT
_®i % zaA 4@t wa adt g, fewr g
=r§r & a3 WU RgeNA A W@
q AGF P E I a&@H & fau
WIT Fai I w7 FqAAT W7
g 4 g M | OAFR T aeN
§7 399 & ST gras g0 A AN
3GF WA 0 A g TG
AfFxr qETg w4 I T oAqy
fraza aewr fr so e W ¥
¥ fag omax wfear adl 9@ g
@t f& ®31 9T d@wT WF F A4
ol WY qAAIG 4IEq AT WATRT
argg & N7 @ 9, T 9%+
@ %, 5 34 1T T 3 mhﬁ T2
T FI I [ET T4 L Afpa H
qig fxaac g 5 7r3earq % fraa

[ 19 MAR. 1986 ]

|
!
|
|

|
|
|
|

(Railways) Bill, 1986 234
o wifsat wrae g B E arEAl o
IAF WAl a7 I W garfoar e
Fal oA | gt wfear £, o
qE F FE BT ¥, AN ﬁ‘frgi‘f
wqdi 9Y, ¥ & migar gwm Far
¥ faT &1 WO I WG A@ q0-
far s g g WA G /A
o ogwd 3 g T A I¢é &
NI SIFFF APE &, UTHT| UG-
g8 T § | wrez agre g1 Arar
TR & gl & wizar ey &,
s 80 gde oW I ¥ § T
q0® {338 "ET 3T, a1 feATeT
A H1 f*EIfer, T.9 @ e,
qiq @ e e @& 61 § wifeor
AR AT WY F ! THEO AHIAAA
A ¥ ¥ ¥ fAgeT & f® G
™I A e & Rer, G w1
10 fesaf @ig ®3a u® arz. aqed
A, TG FT VAT TCHR TR W
T, W ¥wd 97 & {57 av fF
FEES WA THT, 31 IWE MO
i @F & qFA L OT/U WAU
& Sy F fag wz W@ g
feeq: & WEARIAIR T T ﬁ.a w@Iga
g g gpE wEl ¥ w6y ¥
fauw § ar AwEA TF AW w0
ﬂﬁan WifEgi A, & IIXI T ST 1

JMAAS AF. IT § TR fAged
TN, MeA A F. fAaga fear ar
f& wsems F [ RQ@Ar [
gh’r 21 fagnm wE WIHIE A A
AT S F. FE. AIGA T AT
g §  TaEkd FE@oF fa
ARAAT ST ST AWT H B AT
arn AR RATIS A FI FIIAIET
ey WX 2 fC W BT Aiw T
& ATEF w qaga & fan yargia
¥ {Fg 9FIT Fi [T IS Fi
T A AN WA UF & AT BH HAU
7aal & fa0 oF TR @ W oaqv
afgd wili 9@ qEIT TE A A
1 Fqoad g wd I qaaﬁvmmmfa
AW AT BidT AgAR 7 T
AlZT & 9FEaA A (aai G 1 fasdi F
wgAz@3 % A 271 Ady & rx?f«iéa
fear st | aE W TR F o
I g § areans fFar wE K Ny



235 Appropriation

[ gav. T aivds]

gt wfAgss W oL W A
@ 1 fRew & WQ‘TIHTE, QT
F ATTT ARG ATHT & a1 T
B areﬁaa""ﬁzr* Argaer 1z g
ag° Farara da 19 Firaewrg)

A welr o, 4 Qw fadaw
o FEMm 1 &Y %§ arg fazt @
fadl & f& am® Sremwa @ e
¥ gd at @ AR =g § feesy
AR R, S§ FART S Un Fgd
FT T WEA {2, 98 D faae 3
fag ot it agran ot g7 < srgk 9%
-3 (A & fag Qo | 713 fgFna
At g 1 gw @l B maewn R
fae agr ww wFar F fag gfaur
gt 1 JfeE o owE aqs SA
Fafesal &1 sare, g sw_eweie W&
C foat war & 1 Ay z@ oMH WY
e faqe v § 1 g
g, Fifs SiaFy ST FEHE T AT
2 @ wrr ser fawk erdw wARR
U T Ol G A C R e
¥ WA B @ WAL My, T I
BT Wil § | wiwg @ feaz &
vsﬁ" qgraﬁt S w@wA 9T WL QA
foqe Famn @@t ax Aen H
é femae A @ | sEfen &1 faag
@'HT‘T@‘ g | & gl ®qa 97
[ faqe g S wA & Qg
FF AP S AT A dgS A
s (I e (R - ﬁ A Azt Y
ferg & FAFN ¥ @ AT
o F oqw A F AT AR &

gafar etz Sd@ S ¥ FQ

/——,’ﬂ’

faaza g & R fraz & fag Saq

FATIRT S{FAA AT &A1 AT
Wt sEmm gv ofr @ fawr QeI A
‘a7 wl |

GIERGIC A B o TR T T
g fadat wal f5 q@?® A Sage
F fau q&gR cFEn S w9d AL
e § 8 g § Faas ECE]
R=od AT vh oged WS- Agag

EREESIREE I co (R i
rfrr gl mam fay %7 0 T3
FH w20 nmwmaa’r oy

[ RAJYA SABHA ] (Railways) Bill, 1986

286

WEAH @ WEYL T AT YL
q g1 UT &, TR 7EIE W
e TEqA GCUFT AT 1 9gH Iy
fded a'm |

gy @ a7 .Y ¥ O AR
frazr st wem Frgmd @ gfan
AT HAr S T S § ) wfemy
TH et ma s /Y @ waER
i o F WA 7 A ¥ Fam QA

fege fiid 9 1 wm 9@ TR D
ﬁwsﬂ@m%‘z&&m‘rgu qdi
X7 i TR AL IGT T (@ WM @

?,ﬂimm'm“lﬁ@r
¥t H
at fird §, & &w ARET F
rrm,a‘ra?rm'mf%

i

%zﬁ"{
fa‘q.z%fatrf%r@'rmiﬂ‘(
D aay WA @ fewd
TR g @ aTA T L (
¥ =)

@& 7 AAAE O W § fAae
aeqr 5 ofge agd§ St FEmEr
ST § & fTwr &GF 9@ A, N
awaaafmzmrmmsa’r qq
g Sd - - -

EGR U i mwwa‘m%
ST AT gn

Hr Tiw AR fuw (SO sr%!r)
& Ay wewArE A g W oawe
w1 i faframn fadus 9w gar g,
I TT AN 3T A far &

§ ITq4T GRET 47 F foa gsv

/.-*‘l
ﬁﬁ
19

gl T dEamai g B W

T WX [T Aawa, 3w Ffapm |
T Uy TEE § 9T ¥ I qg
deqr & ax wme fady e ofsrs
T ¥ 1515 9 FAA) FH TG
FW & aQTATI AT I ofaes
dee #1 #1§ @ qoq 78 g
TR AW IR T ¥ FAT
T 5 R A 2

\



2 37' Appropriation

WAd A Fr I T qrE SR
F o FXATZ A FEA AGAT | ST
AR F L [T I AT &, TEA
RAEJYATALE | AT %D
forgred ors &, Sgw Ak gEIc

g Strw, O @A @ Smry FwTg
CEQET | 39 fo ST o X awE 94X

1T @ F, Wit ar Jg Agr 3 &)

AR IMIrae g f5 v
g T oWl @@ w3
g FifgT 1 AT Fqt F oA
A AT T F G A A @1 A
2y ag @ A ST F o@iwA gEqr
qRT IT AT W T | al §F wiw A
o ®IT TE{IT ITY-AS AR JU &l
fRrme-fram g a1, At w T qraw

1 A | ag A AT ¢F A
A @ gral | T AgA IO

FUR gyt FAT weAr  wfEgw o
T w0 F grarg ¥ OF gy AT FEA0
ATEAT E XA HaAl A & AT ATy Ay

- f6gd 3% w17 T 257 TR AT &

Fg q S FAAMATR R fAe
B G W A 9 T TG A w4
SAET Y, g F ¥ SqAT A
TQE ¥ ITA TETAG a1 & A
|y w5 wota T4 2

g AP AT A AT )y fwnega
g, @ R ar 377 Tr3a-ETa 33af A
g9z W fag i@ gaR
q g A T adT @ @i § 1 3
FEATEAE | A TR AT QAZY AT A0
@A &, 09 QA T ALTATTr AV w0 g
AL FX AL T WOT ILEG, AT AG
FAdA S @ AT FP GG

- gl St 7 T HigT TIE 90 TiEl-

FZEAIT Bl 71T A A7 ¥ 398
T, IFU A T @.F R 1974 F
IgOTEA foar av 1\ § Wi -7 T Jb
AT T g T TF0 @A AIC-HGTALL
@ gl grd, Al AL G, AFA TFA

ga & foomd @&y )

feeett & Aadiw & f&rq A drae
& agoma @@ Tfgd Ffe wery

< mggrTy sl fravdt adoware A

wg AW i § A el A

[ 19 MAR, 1986 ]

(Railways) Bill, 1986 238

afer a3 wex =R aAsar g, Wl
Fa% g, W@ Ww i ST AR 4T

wgd & AT 4 Wl A AET
FRE | A g AT AL LAY A
UAATIgT §, a8 S F9@( T Id-

A, WG T AZE | TR
ote wgmdy wigs & aiv ar oA
Y P § wg Avdt 3 Oy, Ay
wg T sd-wid § IAF fry wgm
8 gren wfEy

Al #oagi T A
FAdr § gAR AW ¥ Avs wIC a9
QRAYT 9R, RIqEEr YT, W
g mfqqme ¥, Qo ar a7 v 3, Ae
Sio Elo TS TC, AT ¥, TTTWI
¥, fra-fr 30 a9 & M43, w4t
fort & qeeq & 1 F on g o
grag § I ARA § A Har AT A,
fe wagy WaclT v §F  Fkay
F 93 9C &FF o090 3, TTHT WAL
o g I WA § e aqA M
ar oA WAT W TIFE 4w
gay, @ wsr qad & g ]
&7 % SqiEr § sarer Evy Aner
S A AT (7 M F AUq A
7gl Jiew DC FET G AA S8, TraAl
E Sy, aq st A g Iy @ qgd
FRLAT ¥ AITUTT 97 T8 3 TR AN
¥ wre giEs &0 Ay &0 v froag
AT pG T A TG4 IAEAAE A
HOF T A QAT F 7§

ST F I T T TN F g
FATT AT TG (0 0 O AT ITAM
T U8 M & 70 (LI fract #t [ aa
g3 T ¥ 9eqi &, I+ T ¥, qa¥
I FIQIMT G ACAT 1.

gatmal F IR F A0 wgar
i AW WE WM ¥ AT S
§ War. W, waF feala . g
waiag & faax fea @ as mam
Ziey <@T § wedt #, 9F Fr Reer
g & gad fxeed @i g 4 mae
HIfwdl 7 FE qer g L AAT )
A PAPAT KT Z A0 WG AN T
gay fged. & arn g, A e @



239 Appropriation.

[=Y 71w =77 faga)

Gt ows Ha@od wa g wg
297§ g WS st A agn
g Afxw wafwdd w1 owas dwe ow
QRO Wl BN, THe <R R

¥ drgr yr WA F IR o T
T | Wd T qge & RVAT <, He
AT g, WA SEH F% 3, ¥ W@ E,
Ffamr feedt av wiwm g Al Jar ghaor
F @WAT 9L age AT 93T §, vany
I YA W IAIRA | FA
sy gt sfew fgv at W =@t g
nifgy, ug T wFG & wwmi HH-
migar T AT W § gl wE
g, ufiew & oo f g mfsur a8
W&, ug & S5T9Y QEHT ST F )

T W YRS Fgreg i oo
anit A Bgr 1 F A 2T g b g
A TErE 3 aFy T E T 6
ol .8 hwar g 1% wmw ¥ qim
& W[ TET A AR qEME WE
ool 39 ww@ & & woag am
g oraed & owwe SSh w YWl &gy
T faell & wwme ug e &0 | 8
U T W BT 2, AT 408 BT AR

e

BEN HFAT i T T A F
aqy ol AT A AT F amar
el § @ o aw W oo &
@ & sadF (S &y g, e o

Wre AT WGA AT w3y

A

Y

@i STl w0 RET § W@ ggar
3 | F wgadr @um Geifeat % ary
HOa an SR AgHl ST | ST
aga fadt F @i o oW 3§ HAE
38 B a S A A dEer

4)

i OWTHE SR ST e a9y W ¥ A
AW s & farg e SR @E wwd E
a TEmaT AWK ANV 9ge AW W@
W o¥ age g AW e AW Ry
T T S TG WTT GG NG AT
D wfEd 9w § s v e
wud AR | oA i fe
B HT S A7 6 T FAY 9% $iem
S § HTOE T AT g mw
A By (waaT v @daer o
A Awe S W § qifsfa a9

[ RAJYA SABHA ] (Railways) Bill, 1986

2,40

A0 TR W F 1 TAF AW GE UGH
ARG M ST T TA L T
et & wmg s TR R g
&, GTATET & 9973 47 o yg
wregfga W gm o

¥ Uage QHo FiFo H AR F
AEAT AT § | G W H R G
@ AT 4 WAREE qw A g Wl
gt ® i T WA fiar wR G
A femigmyagaeatviq 4,
e gﬁ' * A Y o Fio =Y
W A T HY a0 4§ winaifRe
X gRti 1

H Wt % qiw § W ogqar ®1
AR AT § AN wgar g A 3
A ABH B & A TG GEAE §
#ugw o 3@ A B 3w A gavar
e wifte Gore & ag@ene 30 §%
§ & st g awr g |

SHRI M. KALYANASUNDARAM
(Tamil Nadu). Sir, on the Appropriation
Bills I wunt to speak a few words to sug-~
gest (hat the allocation of funds is not
adequatc enough and that the utilisation

of these funds should be more frugsl and
prudent,

There i3 heavy demand for mew lines,
additional trains and <everal improvements.
The Government, in their anxiety to catisfy
all the people. approves projects without
adequate ailocation of funds, This leads to
wasteful expenditure and over-capitalisa~
tion. This problem must be studied pro-
perly, and adequate funds should be alle-
cated, and a time-schedule should be thers
forr completion of these projects.

Let me illustrate some of these things.
For the Jwalarpet-Bangalore City section
electrificulion the cost is about Rs. 27
crores. But the allocation last year  was
Ry, 1,000, and this year also Rs. 1,000.
But T am (old that staff are being recruited,
workers are being recruited, and some
muterials have been collected and they are
idling there. This is how wasteful expen-
diture is being incurred during construction
itself.

Another items is again about the Madras
Rapid Trausiy System, The total cost far
construction of a mew line from the Mad»
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rag Beach to Luz is about Rs. 38 crores.
Last year’s allocation was Rs. 4 crores; this
year also it is Rs. 4 crores, Not only does
the project get prolonged, but it causes
great jnconvenience to the traffic in  the
city, Tt should be expedited,

1 can quote several instances like these.
Projects are approved without adequate
funds., and it is not a very healthy prac+
tice. Projecls must be quickly finished with-
in a time-schedule. That will result in
economy.

Here are some more instances.

About purchase of wagons, they have
replied to me. The hon, Minister, Mr.
Bansi Lal, himself his taken the trouble
of replying to me, I am thankful tc him.
This what he says:

“Tt is proposed to acquire, subject to
availability of funds 96,000 wagons in
terms of four-wheelers during the
Seventh Plan.”

During the Seventh Plan period only
96,000 are required. Our wagon fleet
strength has been dwindling over a period
of time. S0, how to cope with the growing
needs? The Planning Commission and the
Finance Ministry must consider this. Un-
less you provide adequate funds, the Rail-
ways cannot be expected to find their own
resources for meeting the expenditure.

Now I comg to the Metropolitan rail-
way system. Sir, it is the responsibility of
the Railways to provide transport for our
workers in the metropolitan cities. Urban
transport is very essential. It is next only
to good, clothing and shelter for the wor-
kers to do their service to the nation. In
Madras city, Railway’s share is only 20
per cent of the urban transport; more than
80 per cent is borne by the road transport.
Moreover, the Madras roads sre not  so
wide, Therefore, the Railway must come
to the rescue of the people of Madras city
by expediting the completion of the pro-
iect called Rapid Transit Sy<tem. In Bom.
khay and other metropolitan cities, Rail-
way’s gshare is more. but in Madras, Rail-
way’s share i3 very less .This point should
be borne in mingd and the Railways should
come in s big way to help the Railway

[ 19 MAR. 1986 ] (Railways) Bill, 1986 242

system in Madras cily so that our workers
and office-going cmployees serve the coun-
try better.

The contract system should be avoided.
I can understand the contract system for
projects. Even for that they must have a
construction department. Contrect system
meang corruption, pilferage and wastage.
Now a new practice is being introduced to
bring in contract system even for the main-
tenance of tracks. Already maintenance of
tracks is in arrears. This system of contract
should be carefully studied and should be
avoided as far as possible,

Operating costs in the Railways ara very
high, There is a scope for bringing theny
down. Operating expenditure  periaining
to onc single item-fuel-runs to Rs, 1,104
crores or more than that. If you secure
the willing cooperation of the workerg and
rouse their patriotic instinct, it js possibie
to bring down the operating cost. Simui-
larly, pilferage and wasteful expenditure
can be avoided with the cooperation of the
workers. Tn the alternative un  incentive
scheme can be thought of, Incentive
scheme can be thought of for the construc-
tion works am%, 1T lie construction work
is completed on schedule and within  the
estimated cost, you can give them bonus.
Similarly, incentive scheme can be thought
of for bringing down the expenditure, That
way there will be saving in the use of raw
materials, stores and in the use of fuel.
These are some of the suggestions whiclkt
the Government should consider so that
the Railway efficiency is improvey without
shifting the burden either on the workers
or on the Railway using public.

At least in my part of the country the
Railway is not vulnerable to dacoits. We
are gpending nearly Rs. 100 crores on the
Railway Protection Force. but their powers
are very limited. Even if they detcct the
culprits damnging the railway  property,
they canmnot take action without the help
of the State Police. There is no coopera-
tion between the State police and the
Reilway Protection Force, The railway
Minister must talk to the varlous State
Chief Ministers and Home Ministers and
see that there is greater coordination bet-
ween the two Police forces. Police is us-
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[Shri M. Kalyanasundaram)
der the Statz Govornment and the RPF s
under the Centra] Government, In spite of
the faoct that we spend so much money,
there is no safety in the Ruilways, A .ot

.of vilferage is taking place. Wherever the

wagons or the coaches are stationed, they
arc broken open and cargoe, are piliered.

‘Sim'u'aﬂy, from the pussenger coaches fit-
ings are stolen.
.ening these safety meosures so thay  the

There is scope for tight-

pilferaget and thefts do not occur.
Another point regarding accidents and
waseful expenditure .Whenever an accident
takes place, an enquiry is ordered and that
enquiry committee submits a report. But

-what lessong have been drawn by the

Railw iy Ministry from such reports? Has

-any improvement been made to prevent

" qET,

accidents? T fee]l the Railways ere very

- slow in thig direction and greater attentoin

must be paid to draw lessons from the
previous accidents so that accdients can be
averted in future,

" Sir, these are some of my suggestions

‘which I wanted to make. Thank you.
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*Hindi translation of the original speech delivered in Marathi,
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SHRI YALLA SESI BHUSHANA
RAO (Andhra Pradesh): Mr. Vice-
Chairman, Sir, at the outset, I refer to
the Appropriation {Railways) Bill, 1486
(Bill No. 20 of 1986). Thare is an item
at page 2. Other Expenditure, i.e, the
expenditure voted by Parliament is
Rs. 5365,87,35,000, and charged on the
Consolidated Fund is Rs. 1,99.50,000,
and the total is Rs. 5367,86,85.000, that
is, when calculated, the total is about
44 per cent that was stated to be as
Other Expenditure. Jt is almost half
the amount that has to be appropriated and
this amount is not clarified. It is only
simply written as Other Expenditure.
I vequest the hon, Minister to explain
what is meant by ‘other expenditure’
because half the amount is shown as
‘olher expenditure’ Thal is one as-
pec:.

Coming to the general budget and
the allocations, there are some plus
factors which are to be appreciated
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also. But there is siill a lot which has
to be covered. Due to the limited
time at my disposal, I shall say only
about some of the projects in Andhra
Pradesh. 1 hope some alloca.ions
would be made to these projects
because from the point of view of
feasibility  also, these projects  are
necessary to implement immediately.
For example, ;o introduce modernisa-
tion and to gain hetter rdvantages for
the Railway eperations, elecirification
is necessary. I request the hon. Minis-
.er to consider electrification of
Kazipet-Secunderabad-Sanatnagar sec-
tion. This was sanctivned at a c-st of
Rs. 27 crores and 83 lakhs. So far
Rs. 60 thousand have been spent. It
is shocking to see that only one thou-
sand rupees were allocatedq for this
year 1986-87. At this rate, it caunot
be expected as to when :this work will
be completed. It is an important sec-
tion connecting Madras and coastal
Andhra to the capi al of Andhra Pra-
desh. Hence, this work should be
taken up on priority by allotting ade-
quate funds. Technical feasibility also
compels that this work must be taken
up because from Madras, an electric
train comes which halts at Kazipet
and the engine has ifo be changed and
replaced by a steam or a dizsel engine
for a journey of 2} hours. So. I
request .hat this project should be
taken up immediately.

There is another sanction for elec-

tric loco shed which has not been
included in the Seventh Plan. Hon.
Minister has written to me a lefter.

But it needs urgent attention and some
wayout must be found. for the railway:
eleciric loco shed at Cherlapalli. There
is a demand that »s the metropolitan
towns like Bombay, Calcutta have cot
suburban trains, there is no such faci-
lity for Hyderabad. There is a pro-
posal to have circular rallwny, Recent-
ly, this issue was grenrflv agitated in
the press and in the Assembly and the
hon. Minister was urged to sanciion
immediately a circular railway for
Hyderabad and Secunderabad. But
the Railway Board has not sanctioned
it till now. It was recommendes by
the State Government, in order to
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meet the growing needs of Hyderabad
city, with a population of 30 lakhs.
All the metropolitan cities like Bom-
bay, Calcui:a, Delhi and Madras have
suburban electric trains. I, therefore,
urge upon the hon. Minister to sanc-

- tion circular railway at Hyderabad.

»

Then, there is ng double line bet-
ween Hyderabad and Hussain Sagar.
There are no local trains between
Hyderabad and Secunderabad which
are 1win cities. Furiher, some 1irains
were terminated at Secunderabag and
some at Hyderabad, causing addition-
al expenditure and time for the rail-
way passengers, It is requesteq that
double line should be combleted bet-
_ween Hyderabad and Hussain Sagar
and iocal trains should be started and
o’her trains extendej to Hyderabad
insteagd of terminating at Secundera-

_ bad. This would facilitalr the travel-
ling public. Lono gistance passengers
coming to Hyderabad have to alight at
Secunderabad which is (en kilometre away.

There is another small demand
from Rayalaseema region. There
is one popular train Amra-
vati Fast Passenger between

Guntur and hubli.  There is no Express

train,  This connects Coastal Andhia
with Rayalaseema. This traia is always
overcrowded. It has only ten  coachss.

Hence. it is requested to disselise this
train at least up to Guntakai and five
coaches extra should be attached to it.
This is a long-pending request from Ray-
alaseema people, This is a simple re-
auest that a diesel engine may be provided
for this train,

There is another demand from Ravala-
seema. Tn the hills of Tirup~i. proposed
coach repair factory is included in 1982-
83 with a sanctioned cost of Rs, 18.33
crores,  This has not been completed yet.
T would request the hon. Minister t{c see
that this is expeditiouslv completed which,
will benefit the people of Andhra Pra-
desh. (Time-bell yinas)

I thank the hon, Minister fo~ introduc-
ing a link train between Delhi and Visa-
khapatnam. It is proposed to connect this
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to Dakshin Express. But our demand is
that thig link train should be connected to
the super-fasy express, namely, the Andhra
Pradesh  Express. I would suggest that
the frequency of the Andhra Predesh Ex-
press may also be increased by two more
days so that the people of Andhra Pra-
desh will feel happy. -

There is one more demand in regard
to the renaming of the Waltair station.
This name has been given by the Briti-
shers, Visakhapatnam iz a steel city,
is a port city. But the name of the
station has not been changed. If people
from Punjab or any other place come,
they do pot see the name ‘Visakhapatnam’
they see only the name ‘Waltuir’, which
is  embarrassine. The State  Govern-
ment hag recommended this. But so far
the name has not been chaneed. I do
not know T am not able to understand
why there is delav. Tt costs nothing.
Tt cap be done easily.

Then. Sir. there it also need for elec-
trification of the frunk rounte he‘ween
Waltair and Howrah. This is an jmpor-
tant trunk route. The electrification of
this +runk routa should he takeq up. 1
would reanest the hon. Minister to con-
sider this,

Now, ag' far as amentitics to the pas-
sengers are concerned. nothing much has
been said in the Bndoest. Y feel. there
hac been no substantial improvement in
the amenitiec to nascengers. Tt hae heen
more or less static  As far «g food is
connected. packed food is befne supolied
now Tt is cood. T agree Rut the food
swnplied at the statione iz horrible. We
chould explore the nassibility of attaching
nantry car ts everv cuper fast irain so
that packet food can be gupplied in all
the trains in due course.

.-THE VICE- CHAIRMAN  (SHRI
PAWAN KYTMAR BANSAL): Please con-
clude now.

SHRY YALLA SESY
RAO: T am concluding.

BHUSHANA
Last point.

A survey hag been done In the case
of the Koraput-Rayagad line to facilitate
the export of irop ore through the Visa-
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khapatnam Port. There are 1wo surveys,
one in regard to the Koraput-Rayghad
line and the other in regard to the Kora-
put-Parvathipuram  line. The Koraput-
Parvathipuram ling is shorted by 85 kms.
You are taking up this Koraput-Rayaghad
line, In the case of the Koraput-Parva-
thipuram line, the only objection is that
there are gradients. But 1n the Koraput-
Rayaghad line, many long tunnels have to
be constructed. Thay is why, 1 would sug-
gest that the Koraput-Parvathipuram line
chould be taken up, specially when there
iv paucity of funds, because this does
not involve the construction of so many
tunnels. The line was completed np to
a point, Machliguda. This is the central
point in any case. 1 would request the
hon, Minister to reupen the issue and
see that from Machliguda, the Iine is
taken vp to Parvathipuram which is necarer

to Visakhapatnam  Port, With these
words, I conclude, Thank you.

THE VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): Shri

Ghulam Rasool Kar.
Shri Ganeshwar Kusum.

He is not here.

*SHRI GANESHWAR KUSUM
(Orissa): Mr. Vice-Chairman  Sir, The
Railway Appropriation Bill is under dis-
cussion in the House. While participa-
ting in the discussion I wouyld like to
say a few words. Railways play an im-
portant rQle in the growth of the coun-
try, Therefore. we should pay more
attention for the development and ex-
pansion of Railways. Our Government
have been doing some works or the other
for the development of Railways every
year. But the provision for funds made
every year is not adequate to meet the
growing demands for more new railway
fines. Sir, many times questions arise
as to what is the necessity to havs a
<eparate  Railwhy Budgetr Whether the
Railway Budeet can be included in the ge-
neral Budget? In mv opinion there is every
justification to have a separate Badget

*English translation of original speech
delivered in Oriya.
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for Railway because it is the Targest public
sector. undertakings in the country, There
is greater npeed o make adequate fund
provision for the expansion and develop-
ment of Railways. If you compare the
funds provided in Railways Budget pre-
sented every year, with growing need of
funds for the expansion of railways, rene-
wal of tracks etc., you will certainly say
that the fund provided in the Budget is
not sufficient.  The implementation of
projects should not be delayed on account
of constraint of  resources.. Adeguate
fund provision should be made for rail-
ways every year.

Now, T would like to say something
about Orissa. The ongoing  Talcher-
Sambalpur line is an important railway
project in the State of Orissa. The cou-
struction of this line started two years
back. But the funds allocated for this
project in last two years are got sufficient.
The Talkher Sambalpur link will provide
direct communication between  Coastal
Orissa and Western Orissa, a backward
and tribal ares rich in mineraj and agri-
cultural resqurces, This project has got
vita] economic importance. It is ane of
the most viable and urgent projects. There-
fore Talcher-Sambalpur link deserves to
be given very high priority in makirg
financial provision. T request the Heno-
urable Minister to take a'l possible steps
to expedite the construction of this jine.

T would like to draw the attention of the
Honourable Miniser of State for Railways
towards the Sambalpur Railway Division.
Sir, there has been an inordinate delay in
the constructionp of office building, in the
absence of which no work has been under
taken in that Division and Office, T re-
quest the Minister to provide funds to
contruct office building for this second
Railway Divigion in Orissa.

Sir. T come from Sundargarh district  in
Orissa. It is a backward district of
the State, mostly inhabited by  tribals,
Sundergarh is the district headquar-

ter. But it is unfortunate that  the
quarter, But it is unfortunate that the
district head quarter has not been con-

nected by railk. Jharsuguda {is the nea-
rest Railway Station from Sundergarh,

[
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The distance between Jharsuguda and
Sundergarh is only 35 miles. The
transport of iron-ore, coal and other min-
eral resources available in abundance in
Gopalpur. Sargipali and other mines in
Sundargarh will become easier if Sundar-
garh is connected by rail.  As such, I
request the Railway Minister to sanction
survey of this 35 miles route between
Sundargarh and Jharsuguda.

Appropriation

Sir, therg is a railway line betwecn
Bondamunda to Borsuen in  Sundargarh
district, On the other hand there is

another line from Tatanagar to Barbil
which has been subsequently extended
upto Bolani. The distance belween

Bolani and Kiribur which is rich in high
grade iron ore ig only gbout 8 kilomet -es.
Similarly the distance between Kiribur
and Bersuen is about 10 Kilometies. Both
these line should be extended upto Kiri-
bur. TIf Kiribur is connected by rail,
ironore and manganese procured fromy
different mines in the border of Bihar ard
Orissa around Kiribur can be easily trans-
ported by rail upto Paradip via Tatana-
gar and Kharagpur. Therefore Kiribur
shou'd be connected by rail. The cost
of survey and construction will also not
be more. As guch, T request the Minis-
ter of Railways to undertake the sgyvey
of these missing |inks during seventh nlan

iy

Sir. T chall e failine i my duty if I
do not say about catering services in
Kalinga and Utka) Pxpress, These two
traine are running between Nizamuddin
and Puri and pass throngh many States
includine a few stationg in U.P.. Raiasthan,
Madhya Pradesh. Bihar, West Bengal and
Orissay These are two long distance
trains, But pantrv cars are not atftached
to these trains.  Therefore T reauest the
Government to provide Pantry carg n
these two trains as early ag possible.

Sir, Gitanjali Express does not  have
stoppage at JTharsuguda. In other States
this train has more thap one  stoppage,
whereag in Orissa it has onlv one c¢tap-
page at Rourkela. As vou know Sir,
Tharsuguda is the biggest Railwav Tune-
tion in Orissa. It is the gateway to
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Western Onfissa. People from various
Places in Western Orissa intendey to go to
Bombay and Howrah by Gitanjali Express
as it is a very convenient train. But
there is no stoppage of this train at Jhar-
suguda, The passengers cannot go all
the way ta Rourkela to board this train.
Therefore 1 request the Honourable
Minister to direct the South Eastern Rail-
ways Authority to make a stoppage of
Geetanjali Express at Jharsuguda.

Moreover, I would like to bring in kind
notice of the Honourable Minister to com-
plete the overbridge of Himgir Railway
station ip Bilaspur Division, South Eastern
Railway.

With these words 1 support the Appre-
priation Bill, Railways and conclude my
speech, Thank for giving me the op-
portunity to speak.

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): Mr. Vice-Chuzir-
man, Sir, T rise to support the Appro-
priation Bills moved by the honourable
Railway Minister. I have only to make
a few observations and suggestions and
tnese are as under.

We have been asked to make an appro-
priation of Rs. 34.66.95915 for the year
ending 31st March, 1984, In my opinion,
twg full Years and a few days have lapsed
since this amount was spent. T would
request the dynamic Railway Minister
that he should see to it that the Appro-
priation Bills are not later than a vear.
Thig point should be taken note of. Be-
cause, we hene another Appropriation Bill
for about I™s. 287 crores pertaining to
1985-86 an® this seems to be in order
becau-e it is for 1985-86. But for 1984-
85 to come i, Parliament for passing an
account which is two  years and one
month old, 1 think this should be taken
note of.

Sir, we are now required to pass an
appropriatio\ for Rs. 12.887 crores for
the vear 1986-87. I welcome it and T
think this muw be passed. But, the peopl:
of Jammu :ind Kashmir have a grouse.
Out of the 'tuge amount of about Rs.
13,000 crores we are being given just Rs.
1.5 crore for the Jammu-Udhampur line.
I hav, only to rémind the hon. Minister
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that it was in December 1983 that Shri-
mati Indira Gandhi spoke in  Ud-
hampur at a very huge public meet-
fng  and said that  the Udhampur-
Jammu line would be completed by the
vear 1987. Now, that pledge made by
the grea; leader of lndia, Shrimati Indira
‘Gandhi, must be redeemed by the hopour-
able Minister. If the present pace of
appropriating only Rs. 1.5 crores per year
continues, at least in my life time this
small railway of 59 kilometres will not 'be
a reality. T do not know. I wish
Madhavraoj; long life, but gt least in my
life time I wil] not see this line comp'eted.

SHRI MADHAVRAQ SCINDIA: We
believe in rebirth; :

PROF. C. LAKSHMANNA (Andhra
Pradesh). You admit that it will be only
in the next birth?

SHRI GHULAM RASOOL MATTO:
Last year also 1 had made an observation,
that in the year 1905 j survey was made
by the then Maharaja of Kashmir, Hari
Singhj; Bahadur, when 5 railway line was
coming from Rawalpindi to Kashmir, and
‘at tha( tme the cOSt was only Rs. § crores,
But, in orde; to bring Srinagar on the
railway map of India, for emotional
reasons more than anything else and
for political reasong more than anything
else, T would request the hon. Minister
for 3 small thing. I wil] not demand
" that a railway line should be constructed
just now from Udhampur (o Kashmir
straightway because it will not cos; about
a thousand crores if not mere. But 1
request him that as 5 gesture of goodwill
towards the people of Jammu and Kash-
mir, will he allot a paltry sum of Rs, 25
lakhg for a survey to be conducted from
Udhampur to Srinagar sp that thig survey
may take a few year, three or four years,
but a stary will be made my dynamic fri-
end this year, With a pAltry sum of Rs, 25
lakhs you can starf Thig survey. T would
request Nim to consider this,

SHRI MADHAVRAO SCINDIA: It
+ this iy done, T hope the hon. Member
won't criticize e next year for paltry
allocation.

SHRI GHULLAM RASOOL MATTO:
The very fact that an amount of Rs. 34
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crores has been spen; in 1980-84 shows
that he has enough powers to spend just
a paltry sum of Rs. 25 lakhs i 1986-87,
and T will be the first man to suppory it
if an additional appropriation iy made
waen the Appropriation Bil[ fo the next
year comes,

Lastly, and that s, a very jmportant
point, from the speeches tha; were made
both from the ruling party benches and
the Opposition benches, T fing that there
is great demand for railway linzs, ameni-
ties and other things. The Minister is
righ; that there are financial constraints, T
had suggested last year, and I was the
first person (o suggest, that bonds should
be floated by the Railways. Railwayg ‘are
in a position ty generate about Rs, 14,000
¢rores  to repay those loans, to redeem
those bondg at the appropriate time. I
think a beginning should be made by
floating Rs. 300 croreg to RS. 400 crores
of bonds during the current year sg that
when urgent need is felt for more money
over and above the alloted amount in the
Budget they cap do so. T wish the hon.
Minister to react to this proposal of mine
because he assured me that he would take
up the matter with the Finance Ministry.
What hag been the resul; thereof ang he
is coming out with these bonds?

With these observations, T support the
appropriations,

SHRT DHARANIDHAR BASUMAT-
ARI (Assam): Sir, T am grateful to you
for calling me, and you Yourself inspired
Me just to speak.

The Railways is the biggest undertak-
ing. At the same time the best available
persons have beep put in the Railways
Ministry. Ope is the most dynamic
person, and the other is the most intellec-
tual and broad-minded person, a young
energetic person with broad outlook
person like you. So, w, have ny doubt
about the development of the country.

I have a little time. T go not have so
much time.

Sir, you must know Assam. Assam,
in the British time. had only gne back
bone railway line. That was not for the
general public  buy for the tey gardens,
1,012, owned by the British, Therefore,
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by that time we were very very neglected

in regard to railway lines and communi-
cations,

Then, Mrs. Gandhi had a strong mind
to develop the counlry, to bring some line
and develop the State. With his eng in
view, Pt. Nehru also had establisaed 4
railway bridge over the Brahmaputra long
before, in hig life time. At the same
time, he had g vision to connect the State
With a network of railway lines. After
him, when he died, Mrs, Gandhi had

- another oveibridge on the Brahamaputra
at Bhomaragudi. It jg under construction.
That has no; yet been completed. T
would, therefore, request the young amd
energetic  Minister 1o take it up in his
hands.

Anotne; point is, before her death, the
lale Prime Minister, Mrs. Indira Gandhi,
laid the foundation stone at Pancharatna
to take the broadgauge line from Bongai-
gon to Pancharatna, just to connect the
whole of the south Brahmaputra area with
Meghalaya, that ig the Garp Hills
Pistrict. I do not know what the sfage
Is now after the foundation stone has been
laid by the late Prime Minister. We will
be glid if the Hon. Minister will inform
tre House what actually the position is
after the foundation stone has been tuid
by Mrs. Gandhj and when thig is going
to be completed,

Another point, Sir, is that railway lines
are most important for development of
the country. We have got only one
back bone line. So, I request our Rail-
way Minister. We have np other proposal.
This railway line doeg not touch many
districts of Assam. T; touches only few
districts in Assam. In upper Assam up
to Digboi also there is only one line for
public. [t was mainly for tea gardens
which are there by the side of the railway
fine. Therefore, T request the Minister to

increase the Railway line whereve, it is
needed.

There i3 another small matter. .. I wrote
to him a letter the other day. T proposed
- to him to have an overbridge on the A.T.
Road over the railway track so that
peopls may not be killed by truck accidentg
of the Railways, Big trucks from Delhi and
Calcntta go like anything through the city
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of Guwahati. Unless you make a bridge
over the Assam Trunk road on the
Rallway line, the people of Guwahati
cily will continue io suffer. So many
school chiidren have been  Kkilled al-
ready in accident, 1 told the hon.
Minister the other day also when he
visited Assam. I hope he will take the
remedial steps as suggested by me.

1 would not like to speak more be-
cause I want to give an opportunity
to Shri Biswa Goswami who ig retir-
ing. But 1 understand he has alieady
spoken. ’

EY

SHRI SANKAR PRASAD MITRA
(West Bengal): I support the Appro-
priation Bill. I only wish that this was
a Bill for larger amounis of allocations
on the different items mentioned
therein. To my mind the industrial
development of India, leaving aside
other advanced countries. is still de-
pendent, very vitally, of the Raliways
rather than the automobiles. It is in-
deed, a redeeming feature that the
Government thinking hag moved a lit-
tle from aufomobiles to ths Railways.
1 do not know about the fate of the
bonds as suggested by my estecmed
friend, Shri Ghualm Rasool Matto,
but it is my submission that a joing
represenlation  should be made by
both the Houses of Parliament to the
Planning Commission for larger allo-
cations for development,

SHRI  NIRMAL CHATTERIEE:
Joint representation by all the partics.

SHRI SANKAR PRASAD MITRA:
By joint representation I mean repre-
sentation by all parties in both the
Houses of Parliament.

Secondly, we all know that diesel
and electricity driven locomotives are
more modern and are quicker modes
of transport. But in the context of the
Indian situation the steam locomoti-
ves cannot be said to be outdated or
outmoded, particularly when e re~
mote areas, up till now, are stil} with-
out any communication in our eoun-
try today. Therefore, further ftacilitics
for rescarch should be created in e
Railway Department for improvement
of steam locomotives as well.
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I have just four or five points to
make with regard to the State of West
Bengal. fue aon. Minster 1s aware
that West Dirapur is a district of
West Bengal. 1o wag known as Dinaj-
pur previously and a major part of it
went to East Pakistan—now Bangla-
desh—and we are left with West
Dinajpur only. Balurghat is the dis-
trict Headquarter of the district of
West Dinapur. Since the partition
of the country in 1947, Balurghat is
without any railway connection.

This 18 a matter which needs
immediate attention by the Rail-
way  Minisfry. I agree, Sir,

that circular railway in Calcutta has
come as a blessing having regard to
the traffic problems of our over con-
gested city. But this circuiar railway
is not becoming a viable proposition,
as yet, for two main reasons. The first
reason ig that the frequency of trains
is not adequate to attract public at-
tention. The Secong reason is that the
railway track requires elevation at
different spots to avoid traffic conges-
tion on the roads and until the double
track is introduced the circular rail-
way is net likely to be a profitable
concern for the railways.

On the meiro railway, I heard cer-
tain comments being made by our
honourable Minister in hig reply to
the Railway Budget on a speech deli-
vered by Mr. Sukomal Sen. I d> not
know what Mr. Sukomal Sen had
said. But my own reaction is that
the deadline of 1989 should be sought
to be advanced because of the escala-
tion cost over such a long
period. Thig has to be avoided as
far as practicable. Already a large
amount has been spent on this first
experiment in India which could have
been completed at a much lesser ex-
pense. But this delay is the principal
cause for this huge expenditure. Two
things are necessary. First of all to
regchedule the year 0% the comple-
tion ang secondly as quickly as possi-
ble the connection between Esplanaue
and To'lygunge should be made and
.the surface roads opened up for move-
ment of traffic. Similarly, arrange-
wmentg have also tp be made with re-
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gard to the connection between Dum

Dum ang Shyam bazar. o

Lastly, Sir, I want to submit that
the honourable Minister is aware
that West Bengal is one of the most
densely popu.ated States in this coun-
try and the city of Calcutta is per-
haps the most denscly populated in
Incia. Naturally, hospita] tacilitiez in
the city of Calcutta are inadequate,
‘nsufficient and to be more precise 1n
a rather chaotic state. Mr. A. B. A.
Ghani Khan Choudhry when he was
the Railway Minister had upgraded
the B. R. Singh Hospilal near the
Sealdah Railway station to the extent
tnat even bypass surgeries for cora-
nary diseases were taking place in
that hospital. I made a request to
Mr. Bansi Lal for upgrading the Kid-
derpore Dock hospital and he said to
me that he would consider the matter
sympathetically. Mr. A. B. A. Ghani
Khan Choudhry had alsg 1laid the
Zoundation stone for a modern cancer
hospital opposite the Tollygunge tram
depot. But after the foundation-stone
was laid, nothing
done and people have gtarted treat-
ing it as a joke. The hon. Minister
would kindly make enguiries into this
matter and see whether the facilities
available in the two hospitals alreadv
existing can be improved and the
cancer hospital promise redeemed
as early as possible. (Interruption).
With these words, 1 support the
Appropriation Bill. Mr. Ni.-
mal Chatterjec is anxious that the
hon, Minister shoulg be informed that
MPs have travelling facilities on the
Railways by showing their cards, but
this ward is of no use in the metro
railway. The metro railway authori-
ties are not honouring these cavds.
The hon, Minister can send instruc-
tiong to the metrp railway authorities
to honour these cards. I am told that
ihese cards are again going to be re-
placed by smaller ones...

SHRI MADHAVRAO SCINDIA
Can we not expect a contribution of
one rupee?

SHRI NIRMAL CHATTERIERE :
The daily allowance has not been In-

further has been
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creased. In any case I am one of the
sufferers.

SHRI SANKAR PRASAD MITRA :

This card is now goi~g to be replaced. '

The metrg railway authorities should
also be informea that they may see a
different card in tne near future and
should honour it.

SHRI MADHAVRAO SCINDIA
Sir, 1 do not think I ne2d dwe!ll too
long on the working of the Railways
in 1984-85 and our expeclations for
the financial year ending 1985-86, be-
" cause ] have covered it dt consider-
able length in my reply to the general
Railway Budget discussion, Thereflore,
I will not test the patience of the
Members any longer. I would like to
confine myself to a few important
pointg raised by Members.

% would like once again to gay that
as has been the practice in the past.
as T have seen since I have had the
honour and privfiege of attending this
House, the discussions on the Rail-
ways have generally been extremely
constructive  and the criticism, too,
has been made in a very well inten-
tioned spirit. and we accept those cri-
ticism reciprocating that very same
spirit.

There was a mention made about
the railway accidents. This is an area
of working which is deeply exercising
our mind. I woufid like to elaborate
with a Zew statistics. In 1981-85 the
passenger casaulty per million passen-
gers carried was 0.17. In 1985-86 up
to January, it hag come down to 0.11,
which is almogt a 40 per cent im-
provement in passenger casualty per
million passengers carried. Similarly I
would like to point out that compared
to the railways abroad, our figure in
respect of casualty per million pas-
sengers carried was 1.20, which is the
same a3 the French Railways, slightly
better than the German Federal Ra'l-
ways and much, much better than
the Pakistan Railways, which is more
comparable, being a country of the
same region. The number of collisions
ang derailments per million train
kilometres in India is 2.83, whereag
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on the Yugoslav Railways it was 348
and on the Danish Railways, 7.35. As
far ag the statistics for tnhe German
Railwayg are conceraed, it is betler
at 1.75. But we are more or less in
ihe middle bunch,

Similarly, I would like
out that the number of
at level-crossings per million train
kilometres on the Indian Railways
during ihe current year was 0.131.
which 1s lower than the British, the
German, the French  the Japanese
and the American railways, apart
from also the Pakistani railways. A
very interesting observation I would
like to make is that in 1983-84 which
is considered the year when the low-
est number of train accidents were
recorded, the total number was 768;
during April 1983-February 1984 it
was 715 as against 676 during the
same period in the current financial
year. It means that we have better-
ed the statistics of the past year as
far as contro. on rail accidents is con-
cerned. When I am quoting these
figures, please, do not for one instance
think that I am trying to take cover
behind these figures. We are certain-
Iy not satisfied. There is a lot of
scope for improvement and it will be
our constant endeavour to better our
performance in this particular area.
because it is an area of great concern.

to point
accidents

Honourable Members have been very
kind to support us in the matter of in-
creased allocations. And I do agree
that the alilocations of new lines and
gauge conversions are not enough.
The honourable Shri Kalp Nath Rai
t:_:tlked about Bhatni-Varanasi conver-
sion and he is constantly raising it
v\{ith me. I do agree that these alloca-
tions do seem very meagre. Buf, as
I said. we are faced with a very large
backlog and we have to restore the
system to good health. As a resuit,
on priority items like rolling stock
workshops and sheds, machinery anci
onlants, track renewals, line capacity
works, signalling and safety, on these
aspects as much as 90 per cent of the
total Plan allocations have been made,
and, therefore, some areas do have to
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.suffer. These figures that are given—
Rs. 350 crores for the five-year Plan
period for new lines, Rs. 150 crores for
_gauge conversion, and so on—are not
figures which we cannot alter. As
every year passes, during the annual
_plan allocations we will see what the
situation is and in the circumstances
that are prevailing at the time we wiil
certainly review these matters in con-
sultation with the Planning Commis-
_sion and with the Finance Ministry.

Mr. Debendra Nath Barman said
that no particular development had
:taken place, so why the funds? His
colleague, Dr. Sukomal Sen, during
the general Budget Discussion also
said something similar. It is a ques-
4ion of what comes first—the chicken
or the egg? He had said no rise_ in
tariff, freight or passenger. On the
other hand he complained that we

-.were not giving enough money and
not enough allocations. In actual fact
Rs. 90 crores have been allocated for
suburban transport of which as much
.as Rs. 84 crores has gone to Calcutta
alone and oniy Rs. 6 crores for the
rest of the country. In spite of that
he said not enough allocations were
made. He also on 10th March, said
that the Metro should be speeded up;
at the same time he complained “you
are digging up the roads”. I do not
know how you can complete an under-
ground project without digging up
roads. Similarly Mr. Barman also
mentioned that no funds should be
given because there 1is no develop-
ment. I am afraid, all our figures
show that there has been constant de-
velopment. In a particular period
which I would not like to mention,
there was a dip to a very low level but,
we have picked up again; we are mov-
ing ahead at a very great pace. 1
must, say we are trying to bring about
as much financial control as possible.
What T would like to request honour-
able Members of the Opposition to try
and see in what way they could help
us in our work instead of creating obs-
tacles. The honourable Prime Minis-
“ter had mentioned in this House about
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the amount of loss that is caused by
bandhs and by demonsirations, and
the damage that is caused to the rail-
way department. 1 told them to make
a general assessment of how much we
lost in West Bengal in one day. In
one day, on the 11th of February, 1986,
the West Bengal bandh, according to
our estimates, had cost the Indian Raii-
ways, just in West Bengal alone. four
crores of rupees, which is almost equi-
valent to what the rest of the coun-
try is getting
and suburban train services, that is,
six crores of rupees. So, I would jm-
plore the honourable Members of the
Opposition to remember one thing.
This is where we need their co-opera-
tion. Certainly, ours is a very living
and vibrant democracy and it cannot
remain in good health unless there is
a vibrant and constructive Opposition.
But the key word should be “construc-
tive” and it should be constructive ra«
ther than being a blockade in our pro-
gress.

Some honourable Members had talk-
ed about track renewal. Last year, we
had renewed 2,745 track-kilometires. I
think Shri Aladi Aruna had mention-
ed this. This year our target was
2.000 kms. But we have already done
3,100 kms. before the year is finished
we wil hopefully do 3,200 kms. by the
31st of March 1986, We have target-
ed for the nexit year for 3,800 kms.
So, this is an area which we certainly
are not ignoring.

Then, Sir, the honourable Member,
Shri Yadav, mentioned about land ma-
nagement. This certainly is an area
which we are looking into because it
can also be an zrea where a lot of
resource generation may be possible.
It has the potential, and I think it is
time we turned to this area in the
face of the very large resource cons-
traint that we have. My honourable
senior friend, Shri Matto, had mention-
ed about the issue of bonds. This also
is a matter which is under examina-
tion. As you know. in the Budget, we
have said that we would be going to
the market for Rs. 250 crores. 'This
is also an area which is being exa-

for its metro project .

-
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mined and resource generation, wher-
ever it is possible in ihe Railways,
will certainly not be ignored. Land
management is an aspect which is ex-
tremely important and I am certamnly
grateful o Mr. Yadav for having
stressed and emphasised this.

Similarly, in resource generation
also, there is the question of disposal
of railway scrap. Sir, I am happy to
tel: the House that we have paid spe-
cial attention and the disposal of scrap
has gone up by as much as 35 per cent.
We have now generated about Rs. 170
crores and by the year end, we will
have generated almost Rs. 195 crores
from scrap disposal, ebout 35 per cent
more than last year. So, wherever it
is possible, wherever resources can be
generated, we are certainly doing our
best to see that those areas are given
special attention and on those areas
there is special concentration.

Sir, Mr. Aladi Aruna had also men-
tioned that ticketless travel has gone
up and he mentioned some figures
which I could not catch. He was also
saying that the number of ticketless
traveidlers has gone up and that this
shows the poor performance of the
Railways. In actual fact Sir, he was
only quoting the figures relating to the
number of people who have been nab-
bed while travelling without tickets
and therefore, the figures are really
in our favour because the number of
people nabbed has gone up by 27 per
cent. OQur checks have increased and
the number of people who were travel-
ling without tickets and who have
been apprehended have increased and
it is as much as 27 per cent more than
last year. -

8ir, as far as utilisation is concern-
ed. because of the resource constraint,
we are doing our best to see that the
tull Yine capacity is used. Our POH
out-furns are much better and produc-
tion is more. Whatever capacify e
have is uthised better now. There are
a couple of things which I thought I
might mention here. The 9000-tonne
heavy-haul train has had a very suc-
cessful trial. We have a freight tar-
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get approximately of 340 million ton-
nes by 1990 and by the end of the pre-
sent century, it should be between #50
and 500 million tonnes. So, we will
do our best to try to improve utilisa-
tion of capacity. The 9,000-tonne
train has now begun to run in some
areas. But they still have to be au-
thorised by the Commissioner for Rail-
way Safety and they are still being
run on extended trial. We hope to
progressively increase the 9,000-tonne
capacity trains which will certainly im-
piove our carriage of freight even
more in the future.

We have also, from tne point of
view of capacity utilisation, decided
Lo use improved teehnology for our sig-
nalling svstem. We have also decidea.

0 have a pilot project of
6P.M, g train describer system.
Thig includes advance
train  information service for Delhi
area. This is a pilot project and we

are starting it for the Ddihi area. The
work is likely to start during 1986-87
and will cost Rs. 10 crores. Tenders
for the same have already been invit-
ed. It will take about three years for
its completion. When completed there
will be a control and visual display
available at one central point for all
trains approaching to and departing
from Delhi area. This, will improve
efficiency as well as safety.

These are futuristic f:ans, because,
as you know. there is a fremendous
blockage at the entry points and de-
parture points at Delhi. As at pre-
sent, it is not really a need technolo-
gically, We could far improve in han-
dling the entry and exit. Thisisone
particular pfiot project ‘we have em-
barked upon. The other is in the field
of fibre optics for improved commu-
nications, and the pilot project under-
iaken there is the Borivile Churchgate
sections, a 30 kms, track, at a cost of
about Rs. 3 crores. This will greatly
improve the communication system if
found successful. We are pretty sure
that technologicdily it is one of the
most modern systems in the world.

We are phasing oul the steam loco-
motives. I had mentioned in my Bud-

4
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get reply that the target year lor re-
placement of steam locomotive was
2013-AD, but eitorts are being made
that all the steam: locomotives are
phased outl by the year 2000 AD. We
are phasing out 400 per annum.

Hon Member Mitraji had raised this
point of stcam engines being more
efficient. From every point of view,
from the maintenance, from avaf.abi-
lity, from the running points of view,
and from the point of view of use of
coal, from every angle, the steam en-
gine is relatively much more ineffici-
ent. In this connection it may be
mentioned that the%use of coal on a
railway locomotive is one of the most
inefficient ways of coal uthisation.
Analysis has shown that the power
derived from a given quantity of coal,
if put in o thermal power house, will
be five times more than if used on rail-
way locomotives. It is in this context
that it ‘wik be much better to use coal
in power houses for producing more
electricity which in turn can be utilised
for railway traction. the requirements
for which would continue to grow with
the ambitious programme of electrifi-
cation that we have taken up.

Some hon. Members had talked
about the electrification programme
not being speedy enough. In the Fifth
Plan—it was a four year period—the
totat route kilometres electrified were
533, in the four year period. In the two
year rolling plan of the Janata Gov-
ernment, 1978-80, the total electrified
was 195 kms. less than 100 kms. per
vear. In the Sixth Plan, it was 1522
and in the Seventh Plan period it will
be 3400. I feel, it is relevant to point
out here that in the years of the Rol-
ling Plan. the Janata period, annually
less than 100 kms. were electrified. In
the Fifth Plan a total of 500 kms. had
been electriffied. In the Seventh Plan,
ithe programme for this coming year
is for over 500 kms. So we are hoping
to electrify in the coming financial
yvear more than what was electrified—
five times more than what was electri-
fied annually—during the Janata pe-
rind. So we are doing our best o see
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that the electrification programme ga-
thers pace. But with the increasing
pressure on us, both from the pdssen-
ger and freight points of view, and the
track renewal programme on the one
side aad electrification on the other,
all the conflicting demands have to be
married in a way that. It is a total
package, because when we want to go
in for electrification or track rene-
wals, the passenger movement SULIErS,
the freight movement suffers, and if
we want to improve the passenger and
freight movement, d.ectrification suf-
fers. So it has to be a judicious
blend. And that is what we are aims
ing at. ’

Mr. Goswami of the Janata Party
mentioned- some figures about which
I think, he seems to be slightly con-
fused because the figures which he
quoted are not correct. He said that
the total freight carried in 1980-81 had
fallen. You see the thing is

SHRI BISWA GOSWAMI: It is in
the Economic Survey Report of 1980-
81.

SHRI MADHAVRAO SCINDIA:
The thing is that there are two ways
of computing freight carried. One is
the total freight carried and the other
is the revenue earning freight carried.
Suppose the revenue earning freight is
x amount and then we carry about 27
million tonnes for own use, then the
total amount becomes X ylus 27 mil-
lion tonnes. Now, if you quote for one
particular year the total amount and
for the other year the revenue earn-
ing amount, then naturally you are
going to show a dip in the traffic. I
would like to put the record straight.
I would like to quote the figure for
1976-77. 239 milion tonnes were car-
ried. In the first year of the Janata
party’s rule. ie in1977-78, it fell from
239 to 237, the next year from 237 to
293 and then next year from 223 to
217. Then, in spite of the run down
situation which was Inherited by my
hon. senior former colleague, Mr. Ka-
mmlapati Trivathi in the first vear of
the new Government, we went up
again from 217 to 220. So, actually
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it did not fall. Then from 220 to 245,
and to 256, 256 to 258, then to 264
and now from 264 the record this year
hopefully would be of over 280 mil-
lions tonnes. So, there has been a
constant increase. 1 would have also
liked to quote the revenue earning
traffic. But I think 1 have made my
point. .- .
Mr. Matto talked about these appro-
priatioos having come after 2 years.
This refers to the excess expenditure
over the amount granted for the year
1983-84. As has been pointed out, the
accounts for this year are chosed to-
wards the end of 1984 and aiter the
verification by the Auditor General,
the withdrawal of the excess amwount
is now being regularised by Parlia-
ment as recommended by the Public
Accounts Commiltee, 17th Report,
1085-86. laid on the Table of the
House in November 1985. Therefore,
this is a constitutional process we
have to go through. Probably in con-
su.tation and cooperation with all
these other agencies we can try and
see if we can speed v the process.

Similarly, Mr. Goswami talked
about the Janata party’s surplus bud-
get. I am very glad that my hon.
friend, Mr. Desai, has very clearly ex-
posed it. It is very easy to present
-surplus budgets if you are going to
freely dip into the Depreciation Re-
.serve Fund and have an internai re-
source generation of a very very small
amount. I stand to be corrected be-
cause I don't have the figures. From
my memory I can say that in the first
year of the Janata rule. about Rs. 140
crores was the contribution to the
D.R.F. which is approximately het-
ween 2 or 3 per cent of the capital at
charge at that particular time. It
was less than 3 per cent. Next year
was not much better. Next year also
it was 220 crores which is also about
3 per cent of the capitai at charge at
that time. Now, it is 1250 crores
which is 12 per cent. We could have
easily said: All right. we are not go-
ing to raise it to Rs. 1250 crores Wo
could have kept it at 300 crores and
we could have shown anhother 10600
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crores as surplus. There is no point
in juggling with these sort of figures
and trymng {0 make a fool of everyone
vecause the peopte in this world and
especially in this country a er.bhghyl
intelligent beings. They are people
with an intellectual capacity which
surpasses most countries. We are se-
cond to none, The Janata Party .earat .
this from bitter experience.

SHRL BISWA GOSWAMI: The hon.
Minisler wanils to take cover. Al
right, I admit. But for how maay
years was the Janata Party in power?

SHRI MADHAVARAQO SCINDIA:
Now, we are also going in for various
fuel saving measures for high speed
diesel oil. For some of our diesel lo-
comotives, we have imported fuel effi-
ciency kits. There are other mea-
sures which we hope to adopt them in
the Indian Raiiways for fuel economy.
Similarly, we want to improve our
electric  locomotives, bring in new
traction motors, thyrister control and
static convertors Similarly, we want
to bring in macroprocessor control so
that the adjustment of speeds for fuel
oplimisation is not manud.. It is left
to a computer. And. therefore, every
last litre of diesel and oil is utilised
to the best extent possible. Similarly,
there iz improvement in coaches also,
I do not want to go ail through this
because I have already covered this
in my reply. And the same thing ap-
plies to wagons. We are also bringing
in microprocessor based computer sys-
tems in diesel and carriage and wagon
repair depots. This will give a much
better management information sys-
tem regarding maintenance of {hese
locomotives. And to start with, at
least one major diesel shed on each
Zonal Railway will be provided with
the microprocessor system. Already
ihe Northern Railway has started and
we will be going to the other Zones
also. Similarly, it is proposed to try
cut a pilot scheme for microprocessor
based maintenance management sys-
tem in 2 maior wagon depot at Mu-
ghalsarai and a major carriage depot
at Bomhav Central. About improve-
ment in the Inventory Turnover Ratio,



283 Appropriation

[Shri Madhavrao Scindia]
I had already made a mention. In
1950-71, 1t was 77 per cent, coming
down to 36 per cenf on 31st March,
1985, and we hope to improve it fur-
ther to 27 per cent by 1989-90.

Sir, about the condition of coaches
and wagons, Mr. N.K. Bhatt in the gen-
eral discussion made a mention of this
and Sarj Mishra had alsy mentioned it.

. We are certainly doing our best and by

. berths,

bringing in new coach technology we
hope to have also a more durable coach.
In the meanwhile, as Memberg are
aware, we are trying to do our best within
the resources available and  within the
facilities available to improve the internal
conditions of coacheg sg that the travel-
lers travel in more comfort. And as you

“know, Sir, al] new second class sleeper

coaches are provided with cushioned
. There have beep persistent de-
mands thyt similar cushions  should be
provided on such of those Sleeper coaches
whicy had been manufactureg in the past
withoyt cushions. And ag a measure of
providing increased comfort to long-dis-
tance second class passengers, we have
now decided tha; such of the sleeper
coaches whicl] do not have cushioned
berths, will be provided ywith cushions
when such coaches go through base re-
pair workshops for periodical overhaul.
It i hoped that this provision for the
entire fleet would be completed within
two to three years. As each goss in for
ROH, it will have cushions opn the slee-
pers, .

Sir, there wag a mention made by hon.
Shri Desai and hon. Shrji Dhabe about
the scheme for Rail Travellers’ Service
Agents. T feel that this requireg » clarifi-
cation, T woulg like to spend a few min-
utes on this because ji hag been the prac-
tice on the Indian Railways for the last
several leaders to authorise certain reput-
ed tourist agenls 1o keep a limited sfock
of upper class railway tickets with them
and jssue them to their clienty and to
secure reservaiion for thejr clients from
the reservation  offices in the normal
course at th, railway reservatlon coun-
ters. For this purpose, pereements were
executed between the Railway authorities
and the agents concerned, As far as

- sed in May, 1982
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second class passengers are concerned,
there wag no system of dealing through
any authorised agents and the system of
authorised  tourist agents, mentioned
above, was not extended ty second class
hooking or reservation becfuse it was felt
that since the booking and reservation

in second class was on a very
large scale and related to more
vulnerable sections of the society, the

operation of tourist travel agency sys-
tem for second clasg could lead to mal-
practiceg at the cost ‘of the bonafide
second class passengers coming from a
vulnerable seclion of soclety. It was, how-
ever, noticed recently that some unautho-
rised partieg were  purchasing railway
tickets including second class  tickets
under fictitions nameg and selling them to
others at a premium. Therefore, in order
to prevent such malpractices, the Indian
Railways Amendment Act. 1982 was pas-
prescribing  severe
penalties for any person carrying on
business of procurement and supply of
railway tickets unauthorisedly. The Act
was, however,challenged by some parties
in the Supreme  Court. The Supreme
Court, while upholding the constitutional
validity of the Act. observed  that an
agency has to be devised to cater to the
needs of Second class passengers which
can rtender service in this behalf.  The
agency hag to be subjected (4 strict con-
trol and regulatory measures. They, how-
ever, directed the Railway Board to pre-
pare g scheme for recognising travel agents
catering to the needs of the second class
passengers with sufficiept  control over
their activities and put it before the Sup-
reme Court. And in purstance of the
dircctive piven by the Supreme Court. 3
scheme stvled a5 “Authorisation of Rail
Travellers’ Service Agents Rules, 1985
wag accordingly framed in  consuitation
with the Ministry of Law, and was ghown
to the Supreme Court 35 well. It was noti.
fied in the Official  Gazetle o the 5th
December. 1985. It will thug be seen that
the scheme for rail travellers’ service
agents has been introduced not swo niofu
by the railways but as a result of the
directive by the Supreme Court. And T
can, however, assure the House tha* all
possible safeguards are theing incorporat-
ed in the scheme ty prevent misuse and
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malpractices like cornering of seats and
sale at a premium elc., which the Supreme
Court has asked uvs 1o guard against, The
hon. Court's direction will be honoured
in Jetter and gpint,

Sir. non. Mr, Yadav hag talked about
raj] over-bridges in Patna. There are
three projects of road overbridges, Since
he is not here, I will request hon, Mish-
Taji to communicate this to him. The
Railways ‘are to construct the main over

. bridge across the tracks and the appro-

aches are to be constructed by the Slate
. PW.D,

Now, the railwayvs portion of work at
Rajendranagar hag been completed on
15th January, 1986. As regards Yadpur
and Chitkora, the railways portion of
work are stil] in progress ang the target
for completion is 31st December, 1986,
Adequate outlays have been provided for
this work in this Budget. But the progress
of PWD work on he road bridges is ex-
tremely slow. In the case of Rajendra-
nagar, only 40 per cent 5f the work has
been dJone, In the case of the other two,
the work has not yet been commenced by
the State P.W.D., while we are complet~
* ing it by December 1986. T had taken up
* the matter with the hon. Chief Minister

and T will rcquest the hon. Mem-
bers also to try and pursue this.

Mr. Jagdambi Prasad Yadav had
also mentioned, T think Mr. Rama-
nand Yadav had also talked about
this, about the Jamalpur workshop.
We have plans to establish facilities
for manufacture of 140 diesel hy-
draulic cranes, periodic overhaul of
steam  locomotives of 20 jocomotives
per month and POH of diesel loro-
motives of 4 locomotives per month. In
addition to the above, the workshop
manufactures various other items. It
is proposed that the perindic over-
haul capacity of diesel locomotives
will be stepped up to six locomotives
per month. There has been no re-
duction in staff  strength  certainly
in the last five or six years. On 31st
March 1980 there were 13,725 men,
on 31-3-1981 there wer2 14,083 men
and on 31-1-1986 there were 14.000
men. So, there will be no reduction
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and we are seeing that the workshop
is kept busy and that the capacity
is not left unutilised.

Hon. Members fromm Gorakhpur
and that part of the State of Uttar
Pradesh had mentioned about some
facilities that they required. There
is already a direct train hetween
New Delhi and Gorakhpur and the-
Jayanti Janta is also there. DIt it
is very well known that it suffers
from tremendous over-crowding . Now,
that we are proposing to do s, that
we can have two diescl engines on
the train and attach four coaches or
more to Jayanti Janta and try to
casz the overcrowding a bit. Berween
Delhi and Lucknow and Lucknow to-
Gorakhpur there are already various
trains.

SHRI MAHENDRA MOHAN"
MISHRA: What about Assam Mail?

SHRI MADHAVRAO SCINDTA: The
Assam Mail does not exist any more.
I am sorry. One hon. Member lLad
referred to the fact that we are not
encouraging the small scalz sector. I
am happy to inform him that the
amount of orders placed in the small
scale sector have gone up in this year
as compared to the last y=zar, 1984-85
by 40 per cent, and constantly it will
be our endeavour to se2 that they are
patronised to the meaximum extent
possible but keeping quality ccntrol
in mind.

Mr. Arund, though he is not here,
talked about the integral coach fac-
tory. We have increased the capa-
city three-fold from the original 350,
it is proposed in the next two years
to raise it to one thousand coaches
per year, at a cost of Rs. 37 crores.
The capacity is going up but the staff
strength of the ICF is over 15 thous-
and men and alrcady handling one
thousand coaches. The whole unit
may suffer from the efficiency point off
view. It may be Dbetter to sct up
several units of one thousand inslead
of just one unit of three or four
thousand.
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Therefore, in that context this de-
cision has been taken to set up a
new coach factory and the location
-has been decided as Kapurthala.

. The rapid transit systern of Madvas
had exercised the minds of some hon.
Members from Tamil Nadu. As I
said, a total of Rs. 90 crores has been
allocated to Metropolitan Transport
projects out of which Rs. 84 crores
go to Calcutta and out of remaining
Rs. 6 crores, as much as Rs. 4 crores
went to Madras Rapid Transport. I
do feel that this is not enough. But
we are so short of funds that I can-
not see a wayout. As I suggested in
my reply to the general budget that
we should go in for this consortium
idea and pool the resources of various
agencies, local, State and Central, and
then iry to work out som: way by
which we can expand the metropoli-
lan transport system.

Mr. Jagesh Desai talked about Man-
khurd-Belapur being allotted only
Rs. 10 lakhs. T would like to assure
him that this does not mean that we
are going to ignore this work. This
is a commitment which our Prime Mi-
nister has given to the peopnle of
Bombay and it is not only our houn-
den duty to safeguard the interest of
Bombay, but what is uppermos* in
our mind is that we must fulfil the
commitments given by our Prime
Minister. It is our duty and our job
now to see that it is completed. The
areas of operation have becen divided.
Certain areas of operation aie our
responsibility, the responsibility of
the Railways and certain areas of
operation are the responsibilily of the
State Government through their local
agencies. What is falling under the
Railways’ purview are things like car-
shed, rolling stock and thess will
come after construction of the basic
infrastructure has gathered pace. So,
in the subsequent years, when it
comes to providing funds, we will
provide adequate amounts. At pre-
sent, then: is no point in having rol-
ling stock if we do not have the track
or the bridge. So, this is only a no-
fminal or a token amount but as and
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when the time comes for us to pro-
vide funds, we shall certainly do so.
The commitment of our Prime Mi-
nister, our leader, is sacrosanct for us
and we will ensure thatl this is done...

SHRI VITHALRAO MADHAVRAO
JADHAV (Maharashtra): About the
ecarth work, Maharashtra Governinent
has suggested to take up employment
guarantee scheme. And about the
other thing, to instal the capacity, we
are going to sell bonds. Do you ac-
cept this scheme submitted by Ma-
harashira Government.

SIHIRI MADHAVRAO SCINDIA: 1
am coming to earth work.

Sir, Gujarat is facing scvere short-
age of water. Last time, Jabalpur
had faced i1’ and we had sent 2 rake
to Jabalpur. This time we have in-
ducted three rakes for carrying water
in Gujarat area so that we can make
our small coniribution. And alsc
about movement of fodder, we are
moving as much as almost 2,000
wagons loaded with fodder to Guijarat.
So, both the fodder and the water
angle will be met and this aspect will
not be lost sight of. ‘Though this
point has not been raised by any hon.
Member, but I felt we should express
our concern for that area. Then. to
Gujarat there has been increase in
the salt movement of approximately
10 to 15 per cent.

Similarly, I would like to mention
about loading of foodgrains, which has
also gone up during the 11 months of
1985-86. It is 1.76 mmllion tonnes
more than the target. The target
was 22.0 million tonnes and for the
whole year it is expected that it will
be 1.8 million tonnes more than the
target, and 3 million tonnes more than
last year. Avcrage loading also has
gone up. Sponsored foodgrains by
Northern Railway particularly has
been an all-time high. Actual figures
of daily average loading are 1376
wagons during December 1985, 1589
wagons during January 1986 and 1532
wagons during February 1986. This is
an all-time record. Never has there
been loading of 1822 wagons of food-
grains in the past. It is an all-time
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record. Bottleneck for movement to
North Eastern States have been com-
pletely removed. That is another area
of concern for us, where we are try-
ing to see that their interest is cater-
ed to. This bottleneck has been re-
moved and movement of foodgrains
has been made free depending upon
release of wagons at the terminals by
the Food Corporation of India. There
is no shortage of foodgrains in the
North-Eastern Region and we can
move still more if FCI can release
the wagons. They have some problem
in regard to godowns and trucks, some
shortage. But from our side, we wili
not be lacking in our efforts. Hon.
Member, Shri Basumatari, has talked
about the North-Eastern Region and
we are, certainly, paying as much
attention as possible, again within the
availabitity of resources. This year’s
allocation to new lines and gauge
conversions has gone up by 8 per cent
and the allocation for other Plan
heads like traffic facilities , bridge-
work, signalling and telecommunica-
tion and workshops has gone up by
about 14 per cent. But this is a conti-
nuing process. We are also looking at
the residual work in connection with
the New Bongaigaon-Gauhati line and
the container depot in Amingaon.
There is one other important project
under execution, a rail bridge across
Brahmaputra near Tezpur. I have
visited the site a few months ago. The
team involved in this work is doing
excellent work and the project has
made good progress. I think, it will
be possible to complete this work
sometime in 1987. It is a very massive
project.

Talking about the offer by the State
Government for earth-work etc., this
sounds easy to accept. But when you
go into it, you will find that this earth
work etc. is mnormally a very smab
fraction of the total project cost. If
we accept it, it will come to about
two to three per cent. What is going
to happen, once the earth work is
completed. If nothing else is done, the
whole money is wasted. It is better
for the State Governments in such

[ 19 MAR. 1986 ]

(Railways) Bill, 1986 ago
cases to concentrate on the buitding
of talabs or tanks, in building up the
infrastructure like rural roads etc.
rather than putting the money on
earth work for the railway track,
which constitutes only two to three
per cent of the total cost. Apart from
that, there is also a view taken by
the Finance Ministry that this would
mean diversion of resources by the
State Governments meant for some-
thing else. Also, when well-endowed
State Governments make these offers
and we start accepting these offers,
then, there would be imbalance in
favour of those State Governments as
far as railway work is concerned and
those who are not thal well-off would
not be able to give us this offer. These
are all the factors which go into this.
Of course, there shouid also be a
strict watch on the quality of work
which, sometimes, is found lacking.

SHRI VITHALRAO MADHAVRAO
JADHAV: What is the alternative?

SHRI MADHAVRAO  SCINDIA:
Many hon. Members have talked
about railway development plans and
States being ignored. I would request
hon. Members that Railways are one
area where we shouiud be national in
our outlook. The operational require-
ments are such that Railways cannot
just say that so much is allotted to
Madhya Pradesh, so much is allotted
to U.P.,, so much is allotted to Tami.
Nadu. There may be a line running
through an entire length, which is
required. A particular area may not
have a line which is operationally not
required and it is not in the national
interest to give priority to that,
Therefore, just because it happens to
touch oniy 20 miles through a parti-
cular State, it does not mean that
enough is not being allocated. I hope,
vou understand what I am trying to
say. We should have a national pers-
pective. We should look at the Rail-
ways as a national enterprise and we
shouid not get involved in such statis-
tics as far as this is concerned.

Very briefly, T would like to mention
about staff matters. There has been a
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sea-change in the attitude. They are
working like a team. Our greatest
asset is the human asset and human
beings are not like machines. There-
fore, to get the best out of the human
asset, we should build up a congenial
atmosphere. Apart from looking to
their conditoins of work, emoluments
and all that there is another aspect
to this human asset. It is your sports,
your cultural  organisations, the
environment in which you live. There-
fore, special emphasis has been given
to sports in this particular programme.
We took part in 27 nationa: champion-
ships and we won 12 out of these 27.
In the World Railway Championships,
we have won several titles. In order
io g've fillip to sports at the grass-
roots level, inter-Railway Champion-
ships at the junior leveil have been
started in athletics, hockey, football
and volleyball for the children of
rafiwaymen. Apart from this, incen-
tives to sportsmen have been stream-
lined and liberalised. There is a cash
award of Rs. 500/- each to the nation-
al winners and the period of absence
of railway sportsmen attending coach-
ing camps up to 30 days before Na-
tional Championship and participation
in national championships as well as
seiected events is considered as on
duty with attendant benefits. The
minimum period of service to be con-
sidered for grant of out-of-turn pro-
motion has been reduced from 5 to 3
years and the quota for the yearly
intake of sportsmen in higher grades
is also now higher. A package of in-
centives is being introduced for de-
serving coaches in the current year—
I do not mean the railway coaches,
but coaches for athletes and sports-
menms—including suitable cash awards
for the best coach nominated for the
vear,

I have just been passed a message
by the hon’ble Member who is occu-
pying a large part of the bench where
I am that a'l the Members in the
Lobby want to go home and they say
“why is Rajdhani stopping at every
station?”. So I shall round off what
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was Mmeant to be a very brief reply
by just saying that I would like once
again lo thank all the hon. Members
for the support that they have given
and for the constructive criticism that
they have extended to us. This is the
spirit in which we accept it. There
has been an attitudinal change and
there will be an attitudinal change.
I think the Indian is, from the charac-
ter point of view, a highly emotional,
highly sentimental person. This is
something which we al value. I think
the attitude that we have tried to get
across is that if you have made a mis-
take and own up to it and apologize,
1 think the Indian will forgive you
a thousand mistakes if you are pre-
pared to accept it and if you are pre-
pared to apologize and declare that
you have made a mistake.

We have our failings. We are doing
our best to improve upon them and
we just ask for your patience and for
your forgiveness for our lapses. There
is great scope for improvement even
now and we are doing our best to
see that the entire scope for improve-
ment is fuliy tapped and that we im-
prove even further. But as I said, we
care, the Indian Railways care for
the people, the Indian.Railways care
for the Indian citizen. We may fail,
but we care. Angd this is the attitude
that we are trying to exhibit. We do
have gur failings but please don’t
doubt our honesty of mtent10ns and
honesty of purpose.

Thank you very much
W TR S R . qTes. |
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There is no point of order involved
in it.
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Please talk to the Minister afterwards.
S THEE WEW . S-S
HqEW & AW 9 WAk T gL ..

THE VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): Not

- now., Mr. Bhardwaj, not now. Nothing

will go on record. I shall first put the
Resolution to vote.

The question is:

“That this House approves the
recommendations made in para-
graphs 10 to 13, 15 and 16 contain-
ed in the Third Report of the Rail-
way Convenlion Committee, 1985,
appointed to review the rate of
dividend payable by the Railway
Undertaking to General Revenues
as well as other ancillary matters
in connection with the Railway
Finance and General Finance, which
was presented to the Parliament on
the 21st February, 1986.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): I shall
now put the motion regarding the
Appropriation (Railways) Bill to vote.
The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the ser-
vices of the financial year 1986-87
for the purposes of Railways, as
passed by the Lok Sabha, be taken
into consideration.”

The motion was adopted.

st FoqATd WA FIZIOT
qraarene] HEed, fader @ &1 uw
W #gem AEf 3|

st MEW @A "IT 7 "R
do1 g frdeft == @1
it wEEAE TR oo at

awﬁm%é:ﬁﬁﬁmw
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THE VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): We shall
now take up clause-by-clause consj«
deration of the Bill.

Clauses 2. 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill,

SHRI MADHAVRAO SCINDIA: Sir,
I move:

“That the Bill be returned.”

The ques‘ion was put and the motion
wag gdopted.

THE VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): I shall
now put the motion regarding consi-
deration of the Appropriation (Rail-
ways) No. 2 Bill, 1986 to vote. The
guestion is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1985-
86 for the purposes of Railways, as
passed by the Lok Sabha, be taken
into consideration.”

The mution wag adopted.

THE VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): We shall
now take up clause-by-clause consi-
deration of the Bill.

Clauses 2 and 3 and the Schedule
were agdded to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill,

SHRI MADHAVRAQO SCINDIA: Sir,
I move:

“That the Bik be returned.”

The question was proposed.

SHRI GHULAM RASOOL MATTO:
Sir, T have a point... (Interruptions)
Sir, T have an important point for the
honourable Minister. I do not want to
tax him more. T would request him to
keep in mind Jammu and Kashmir
That is all.
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THE VICE-CHAIRMAN (SHRL
PAWAN KXUMAR BANSAL): The
question is:

“That the Bill be returned.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
PAWAN KUMAR HANSAL): I shall
now put the motion regarding consi-
deration of the Appropriation (Rail-
ways) No. 3 Bill, 1986 to vote. The
question is:

“That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services for the
purposes of Railways  during the
financial year ended on the 31st day
of March, 1984 in excess of the
amounts granted for those services
and for that year, as passed by the
Lok Sabha, be taken into considera-
tion.”

The motion, wag adopted.

GMGIPND—LS 1I—213 RS—24-10-86 400, .
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THE  VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): We shall
now take up clause-by-clause consi-
deration of the Bill

Cleuses 2 and 3 qnd the Schedule
were gdded to the Bill,

Clause 1, the Enacting Formulg and
the Title were added to the Bill.

SHRI MADHAVRAO SCINDIA: Sir.
I move:

“That the Rill be returned.”

The question was put and the motton was
adopted

THE VICE-CHAIRMAN (SHRI

PAWAN KUMAR BANSAL): The
House is now adjourned till il a.M.
on 20th March, 1986.

The House then adjourned
at thirty-eight minutes past
six of the clock till eleven of
the eclock on Thursday, the
20th March, 1986.



